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AFFIDAVIT

I, Pisati Indra Reddy, W/o Late P. Ram Reddy, Aged about 64years, Occ:
Organic Farmer, R/o H.No. 183, Sadashiva Heavens, Pedda Amberpet village
Abdullapurmet Mandal, Rangareddy District, Telangana State, presently in

Telangana do hereby solemnly affirm and declare as under:

1. That I am the Applicant in the above mentioned Application I would like to
bring to the kind notice of this Hon’ble Tribunal that the despite of the closure
orders passed by the Tribunal the following units are performing the activities

illegally.

2. Direct the Official Respondents to initiate suitable action against colluding
officials if any according to law against the Private Respondents for conducting
illegal mining, stone crushing, hot mix and RCC activities, despite the closure

orders issued by the Hon’ble Tribunal.

3. That I am fully conversant with the facts and circumstances of the case and

therefore competent to swear this affidavit.

4. That I have read over the contents of the accompanying Application, the same

are true and correct and is drafted on my clarification.

5. That annexures annexed with the application are true copies of their originals.

DEPONENT



SYNOPSIS

. It 1s Submitted that the Report by (EE) Environment Engineer, Ranga
Reddy region dated 27.2.2021, throughTSPCB regardingEnvironment
Clearances, CFE, CFO to stone and road metal quarries and stone
crushers situated in the Villages of Bandaravirala, Chinnaravirala,
abdullapurmet mandal, Rangareddy areannexed as ANNEXURE Al.

- It is Submitted that the RTI reply from TSPCB regarding the EC of stone
and road metal quarries Named B.Nandha reddy mine, TSMDC and KRC

infra projects are annexed as ANNEXURE A2.
. It is Submitted that the list of public hearings conducted regarding the

establishment of Metal quarries are annexed as ANNEXURE A3

. It 1s submitted that the B.Nandha Reddy applied for ECin private patta

lands located in survey number 199, 201, 202 for extent of 4.57ha at

Taramatipet village, Abdullapurmet mandal and Ranga reddydist,

Telangana. Further it is submitted that the SEIAA convened the meeting

in the months of April, May, June and approved EC without considering

the cluster factor of the area.

. It is Submitted that the private survey numbers are within 50 Mt’s to
survey number 268 which is the cluster of mines with 650acres of
quarring almost 42 leases given in last 16years. It is further Submitted
that the SEIAA granted EC on 6.6.2023 by not considering the both the
issuesi..violation of distance criteria for quarrying and Clyster

applicability was also not considered are annexed as ANNEXURE A4,

gy
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6 It is Submitted that the TSMDC applied for Environment clearances for the stone and
road metal quarry with an extent of 33.40 acres of area within the cluster of Mines
that is violating the cluster applicability and distance criteria, situated in survey
number 268 which is 40-50 Meters distance from Petitioner’s agricultural land,
Bandaravirala village, Abdullapurmet mandal, Ranga Reddy district, Telangana and
Minutes of SEAC meeting dated 28.4.2023 and 20.3.2023 are annexed as
ANNEXURE AS.

7. 1t is Submitted that the KRC infra projects applied EC for stone and road metal quarry
lease in year 2018 with proposal number 72744/2018 and public hearing was conducted
for same in the year 2021. Tt is further submitted that they applied for EC again in the
year 2022 for the same block which is still pending and EC was not granted by SEIAA
till date same is shown in the website of Parivesh/SEIAA, Telangana and EC report arc
annexed as ANNEXURE A6.

8. It is Submitted that the Respondent no 7 (Yadadri stone crusher), Respondent No 11
( Tirumala rock sand Manufacturing Unit Stone crusher & Mine) Respondent 8,32 ( ,
BNR Sand manufacturing unit & BNR stone crushers (Mine) respectively have started
New Units namely BNR concretes Limited in Deshmuki village rcvenuc,
B.Pochampally mandal, Yadadri-bhuvanagiri district survey number 79 & 80 at a
distance of 40-50 Metre’s from the agriculture land of the Petitioner situated in
Deshmuki and Taramatipet revenue Villages. In the survey no 79 & 80 of Deshmuki
village, yadadri district another unit is at the verge of new establishment and the
related images for the new units establishments are annexed as ANNEXURE A7.

9. Ttis Submitted that the copy of RTI reply showing the Expiry of CFO of R15(M/s. Sai
Vikas Stone Crushing Industries from 15-10-2018 to 14-10-2023), R16 (M/s. Sri
Venkata Shiva Metal Industries from 28-8-2019 to 27-8-2023), R17 (M/s. Super Fine
Sand (Hyderabad) Limited from 22-8-2017 to 21-8-2022).



ANNEXURE Al
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e HNo0.6-3-1219_; FFICE - 1, RANGAREDDY DISTRICT
‘i—iy Club, Kunday Hock C, Ward No.91, 2 Fioor, Backside of Country
nbagh, Umanngar, Negumpet, Hydearabad - 500016,
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Le.No.3/C N

0= HComplanUTSPCI/RO, 1117202 1. [955 Date: % }.02.2021
To

The Member Secretary,

T.S. Pollution Control Board,
Board Office, Sanathnagar,
Hyderabad.

Sir,

Sub:-  TSPCB - RO.] - RRD - Complaint received from Sri. Malreddy Rangareddy,
Ex MLA regarding nir-pollution caused by stonc crushers located in

Abdullapurmet Mandal — Inspection of the Stone Crushers located in
Abdullapurmet Mandal - Report Submitted - Reg.

Ref:- 1. Complaint received from Sri. Malreddy Rangareddy, Ex MLA regarding
air-pollution ¢ 1 by stone crusl located in Abdullapurmet Mandal.

2. Complaint received from Smt. Bheemidi. Kavitha and Sri N. Buchi

Reddy regarding agricultural land damage due to dust releasing from

BNR & Tirumala Stone crushers.
3. Complaint received from Smt. Danthoori Anitha Mahender Goud

' regarding air pollution caused due to stone crshers in Sy.no. 293 &
Sy.no. 155.
4. Lr.No.2270/C/P/2012, Dt.05.02.2021 received from AD Mines &

Geology.
5. Showcause notice issued by this office on 07.01.2021 & 19.01.2021.

6. Inspection of the industries by Board Officials on 18.02.2021

LR ]

bmit that a laint received from Smt.

P

With reference to the 1* cited above, it is to
Bheemidi. Kavitha and Sri N. Buchi Reddy regarding agricultural land damage due to dust
releasing from Stone crushers through Ex MLA, Malreddy Rangareddy — Inspection of the Stone

Crushers located in Abdullapurmet Mandal.

In this regard, the Board Officials inspected the following stone crushers located in the
Abdullapurmet Mandal on 18.02.2021.

’ ; i Stone Crushers), Sy.No.268 & 248,
: _ BNR Sand Manufacturing Unit (A unit of BNR Stone
" Ehinnaravirala (V), Hayathnagar (M), Rangareddy District
4 1 Rock Sand Manufacturing  Unit, Sy.No.Z-iéf_AA_. 24T/A,
2z ;:l;f Tlr:l;:l;’q 1 _ Bandaraviryala (V), Abdullapurmet (M), Rangareddy District
rusher (Formerly Shalivahana Stone Crusher), Sy.No.155,
3. M/s. Hyderabad Metal C gareddy District

] Ran
Chinnaraviryala (V), Hayathnagar M), _
(') M/a. Janapriya Engineers Syndicate Lid., (Formerly M/s. Engincers Syndicate India (P)

L1d.), Sy. No. 238, Gowrelli (V), Hayathnagar (M), Rangareddy District



redd
S M/s. KRC Infin Projects, Sy.Nn.268. Chinneravirala (V), Hayathnagar (M), Rangareddy
District

iryala,
6 Mn sy Remika Rock Sand, Sy Nn.2$IAA, 253 & 259E, Panda Raviry
Abdullaarmes(M), Rangareddy Disrir -
7. M. Sai Rohit Meral Industries, Sy No.222, Taramatipet (V). Hayahathnagar (M),
¥ District :
* M S Rohit Metn) Industries, Sy No.2SJ/A/I, 253/AAR2, 253/A/3, 253’/\’\";;
BVAIAR 4, ISVAA/L. 3. S & 268, Banda Raviryala, Abdullapurmet (M), Rangared
T

C'q\nvmn

U M Shrj Jay Lakshmi Stone Crusher, Sy No.117/1, Pasumamula (V), Hayathnagar (M),
¥ Distric

10. :;"‘-S"i Lakshmi Narmsimha Metnl Industries, Sy.N0.232 & 234, Taramatipet(V),
Ayathnagar(m), Rangareddy Distrier

11-?!&.811" Lakshmi Naragsimha  Metal Industries  (Unit-Il), SyNo232 & 234,
aramatipet(v), Hayathnagar( M), Rangareddy District

12. M5, sy Industries (Vengamamba), Sy.No.293/1, Bendaraviryala, Hayathnagar,

c

13, Mys, Uday Stone Crushin, :
8 Pvt. Lud, 8y.N0.293/1,Banda Raviryala(V),
Abdulllpmer(m, Rnnga.rcddy District

14. Mys, Vishwashanth; Metal Crusher S i i v
A y.No.155, Chi nnaBandaraviryala )
! Lb‘"l"'ﬂ"l"“"""ﬂﬂ"fl}. Ranga.roddy District

The individua) ¢rusher's reports are submilted belpw:

L M/s. BNR Sand Manuofacturing Unit (A unit of BNR Stone Crushers), Sy.No.268 &
248, Chinnaravirala (V), Hayathnagar (), Rangareddy District
a. Itis to submit that Complaint received from Smt. Bheemidi. Kavitha and
St N. Buchi Reddy regarding agricultural land damage due to dust
releasing from BNR & Tirumala Stone crushers,
b. During inspection SH. Nanda Reddy was present and the stone crusher
was in operation.
a) CFO Status: the Board has issued CFQ of the Board to the industry vide order
dated 11.12.2017 for Manufacturing of Sand — 6,00,000 TPA which is valid upto
30.09.2022.

sure Order / Directions issued: A complaint was received from Smt, _
? g.]lgavitha regarding air pollution caused by M/s, BNR Sand_Manutkcnmng Unit
on 04,09.2019. In this regarding this office forwarded a detailed report to Zonal
Office, Hyderabad, on 19.11.2019 and the Zonal Office Hyderabad has issued
directions to the industry vide order dated 20.02.2020.

¢) Remarhs: . '
1) During the inspection, the stone crusher was in operation.
2) The crusher has provided cladding to the vibrating screen so as to arrest the

dust emissions.
3) The crusher has provided closed dust bunker to store the stone dustThe

her has not provided MS Sheets to belt conveyors.
cmmhgr has not provided water meter to assess the water consumption,
. 1111:: her has provided wind breaking walls all along the boundary
5) The crus

i ; vi.

The crusher has ded water sprinklers at d}lsl emanating sources viz.,
6) l;e;m hug;‘;i crusher, screens etc to mitigate the fugitive emissions.
conveyer R '

) T-h

Loy




| 28 TThc industry shall comply with Rules & neml'ﬂw ing the

fans mﬂiff'dﬂ -

by Minitry of Law and Jutice, Govt, of Indit.
\PuMlic Linkility Ineurance Act, 1991 —
i

20 The Roard reserves fie right In modify Abov
|.’2‘i|"\ﬂnlf anv firther conditiont in the interest f envh

s iion -
/ mine, but not obtain

e conditions Of | -
ronment ‘

ed FC,

; e ) ;
0 Quarty / Mine Statur: The crusher 18 having 0wn ‘I“""ri"g boulders from :

CFF & CPO The representative Informed that they are gett S]"No.lﬁ.

3. MA. Hydersbad Metal Crusher (Formerly Shalivahana Stone
Chinnaraviryala (V), Hayathnagar (M), Rangareddy District. h
' gtaff v present, (¢
& The crusher was not in opemtion. During inspectlon, no 8 March 2020.
security guand informed that the crusher was not In aperation $ince st
wini
b. CFO Status:  The crusher has abtained CFO vide order dated 0507201
it valid upto 1,05.2021
< Clasure Order / Revoeation Status:  The Board has not issued closure orders/
directions to the crusher.
1) Violations of CFO conditions:
i The crusher has not provided wind breaking walls which is a violation of
consent condition,
it The Stone Crusher has not provided any dust containment cum suppression
system for the all crushing and dust generating arca.
iii.  The Stone Crusher has not provided water sprinkling system to control the
dust emissions from Jaw crusher, Cone crusher, conveyors and screen.
iv.  The Stone Crusher has not provided elevated closed bunker for the collection
of dust.
V. The Stone Crusher has not covered the dust conveyor belt with MS sheets,
The Stone Crusher has nol develuped the green belt all alony e boundary of
the crusher.
b) This office issued show cause notice to the industry for above non compliances.

¢} Quarry/Mine Status: The crusher is not having own quarry / mine.

Crusher),

4. Mis. Janapriya Engineers Syndicate Ltd., (Formerly M/s, Engineers Syndicate India

(P) Ltd.,), Sy. No. 238, Gowrelli (V), Hayathnagar (M), Rangareddy District

a) The crusher was not in operation. During inspection, no stall was present, the
security guard informed that the crusher was not in operation since March 2020.

b) CFO Status: The crusher has obtained CFO vide order dated 24,03.2016 which

js valid upto 31.03.2021.
¢) Closure Order / Revocation Status: The Board has not issued closure orders to

the crusher.

d) Violatlons of CFO conditions:

i The crusher has not provided wind breaking walls which is a violation of

consent condition.

#i.  The Stone Crusher has not provided any dust containment cum suppression
system for the gll crushing and dust generating area,

iii. The Stone Crusher has not provided water sprinkling system to control the
dust emissions from Jaw crusher, Conc crusher, conveyors and screen.

The Stone Crusher has not provided elevated closed bunker for the collection

of dust.
The Stone Crusher has not covered the dust conveyor belt with MS sheets.
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&) Quarry / Mine Statur: The erusher 1e having own quarry

4. M/s. Janapriya Engineers Syndicate Ltd., (Formerly M/s.

gu?ﬁtlnn;'m;ti fied | -

28 [The industr nhm'mﬁ?y wilh Rules & Re, ! the
by Mini?ﬁwnflaw and Justice, G, of India, regarding R
Public Liahility Ineurance Act, 1991 -

nditions or [ -

20 [The Board resorves s ngh 1o modify above co et

stimulte any firther conditions in the interest of environ T A FC,
But not obtained FC,
from TSMDC.
Sy.NO.I 55,

proteciinn 0
/ mine,

ulders
CFF & (PO The repreeeniative infarmed that they are getting bo Crusher)
rusherh
L M Hyderabad Metal Crusher (Formerly Shallvahana Stlal:é
Chinnaraviryala (V), Wayathnagar (M), Rangareddy Distriet. ff was present the
3 ]
® The crusher was not in opemtion. During Inspection, n0 mmce March 2020.
security gunrd informed 1hat the crusher was nol In operation $ 7.2016 which
B. CFO Statne:  The crusher has obtained CHO vide order dated 05.07-
is valid upto 31,05.202] ders
T
¢ Clasure Order / Revoeation Status:  The Board has not issued closure ord¢
directions to the crusher,
) Violations of CFO conditions;
i The crusher has not provided wind breaking walls which is a violation of
consent condition,
ii. The Stone Crusher has not provided any dust containment cum suppression
system for the all crushing and dust gencerating arca.
iii.  The Stone Crusher has not provided water sprinkling system to control the
dust emissions from Jaw crusher, Cone crusher, conveyors and screen.
iv.  The Stone Crusher has not provided elevated closed bunker for the collection
of dust,
V. The Stone Crusher has not covered the dust conveyor belt with MS sheets.
vi.  The Stoue Crusher hus not developad the green belt ull along e boundary of
the crusher.
b) This office issued show cause notice to the industry for above non compliances,

¢) Qoarry/Mine Status: The crusher is not having own quarry / mine,

Engineers Syndicate India
(P) Ltd.,), Sy. No. 238, Gowrelli (V), Hayathnagar (M), Rangareddy District

a) The crusher was not in operation. During inspection, no stafl was present, the
security guard informed that the crusher was not in operation since March 2020,

b) CFO Status: The crusher has obtained CFO vide order dated 24.03.2016 which

is valid upto 31.03.2021.

¢) Closure Order / Revocation Status: The Board has not issued closure orders to

the crusher.
d) Violations of CFO conditions:

i
consent condition.

",

The crusher has not provided wind breaking walls which is a violation of

The Stone Crusher has not provided any dust containment cum suppression

i, :
system for the all crushing and dust generating ares.
- dust emissions from Jaw crusher, Cone crusher, conveyors and screen.

iv.

of dust.

The Stone Crusher has not covered the dust conveyor belt with MS sheets.

The Stone Crusher has not provided water sprinkling system to control the

The Stone Crusher has not provided elevated closed bunker for the collection

By
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with any of the conditions mentioned in this order
ma result in withdrawal of 1his order and afiract
#ction under the provisions of relevant pollution
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25. The Board reserves its right o modify above

conditions or stipulate any further conditions in the |
| interest of environment protection

2. This Order is issued to the industry without prejudice |
| to the action taken by the Task Force of the Board,

l

The mine has not I e

V&) Quarry / Mine Status: The crusher
obtained EC, C'FE & CFO of the Board,

nit,

2. Mh. _Tirumala
247/AA&249/AA, Bandaravirvala

Buchi Reddy regarding a
& Tirumala Stone crushers,
b) The crusher was in operation.

€) CFO Status: The crusher has obtained CFO vide order dated 06.01.2020 which

is having own quarry / mine,

0.246/AA

47/

Rock Sand Manufacturin
Abdullapurmet (M), Rangareddy District

2) It is to submit that Complaint received from Smt. Bheemidi. Kavitha and Sri N,
gricultural land damage due to dust releasing from BNR

is valid upto 31.12.2020. The stone crusher has applicd for CFO renewal on

19.12.2020. This office forwarded the CFO Verification report to Board Office.

The issue s yet to be reviewed in the CFO Committee meeting.

d) Closure Order / Revocation Status:  The Board issued closure orders to the
crusher on 11.12.2019. Subsequently, the Board issued Revocation of closure

orders vide order dated 29.01.2020.
¢) Remarks:

1) During the inspection, the stone crusher was in operation.

2) The industry has provided water sprinkling system to suppress the dust

ing sources viz., Conveyer belt, hopper, crusher, screen etc., systems to

mitigate the fugitive emissions.
3) The industry has provided greenbelt on all along the boundary of the industry.

4) The industry has provided dust bunkers to store the produced stone dust, Robo

sand and GSB
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(" hinnaraviealn

| of the indusiry.
Crandned,
N Por other y 1% At mentioned In the Hayathnagar (M). Rangmeddy
ntional Ambient Alr Quality Standards CPCRH Disirict on 20.02.2021 and the
Notification N, 32001 6/20/90/PCI-1, dnted Analysis report dated
18.11.2009 22022021 Indicate that the
] Nolse Levels: Quapended particulate matter is
Day time (6 AM to 10 PM) - 75 di1 (A) 520 pg/m" mensured near cone ‘
(Nighl time (10 PM 10 6 AM) - 70 dD (A). cruther(Downwind) }

|

/ T; The msw‘;ﬁal!_n—ot_ fet

| increase the capacity beyond the permitted capacity
mentioned in this consent order, without obtaining
CFE/CFO of the Board.

|

s/

now prod The Induatry has obtained CFO |

of the Board vide order dated

11.12.2017 for Manufacturing
of Sand — 6,00,000 TPA which
is valid upto 30.09.2022.

The industry provided \

| The industry sh

screen so as to arrest the dust emissions.

all provide cladding to the vibrating
cladding.

The industry bas covered mm

try shall
at the time
truck / tipper.

The industry shall
conveyor carrying

of

The industry shall cover the screen with M.S. Sheets |
and a fan connected with motor fo extract the
generated during screening uperations, should be
installed. Dust should be veated out into a chamber
wherein water sprinklers shall be permitted for dust

The industry shall provide cle

should be constructed for

dust conveyor sho

Sheets. The loading of dust should be directly done
into the trucks, which should be brought below the
bunker bins.

of un-loading of the raw material from the

the crusher. The waler should be sprayed in the form
mist with the help of a motor. The industry shall

provide water meter with

dust | MS Sheets.

The industy hes provided
closed bunker.

vated closed bunker
collection of dust and the
uld be fully covered with M.S.

The industty has provided

provide temporary water sprinklers
water sprinkling system.

The industry has “provided

provide water sprinklers on the
water sprinkling system.

raw materials from bunker/ bin to

recording facility to record
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Matier l

| L15PM) |

| Townndy Particulae Y T 100
Malter (PM,)

1 northside of jhe

unit near temple I
%ﬂﬁ e
LTSI 2 MTPRN20 Date:
20022020

] ————r—— .
SNo | Directions T Compliance

V 1 B
1 I]Thc mdustry shal| lay BTMetal Roads | The industry has laid concrete rosd
| within the premises within the premises.

2 | The industry shall provide wing breaking | The “industy has provided wind |
walls around the crusher to prevent dust | breaking wall around the crusher 1o

spreading to the surrounding areas. prevent  dust  spreading to  the
sumounding arcas |
3 | he industry shall provide MS sheets 1o the | The industy Fas provided S sheets 10|
dust belt conveyors the dust belt conveyors

|

—

4 | The industry shall maintain the records /| Complied
registers to verify the quantity of products
manufactured.

5| The industry shall take immediate measures | The industry is regularly sprinkiing
to control the fugitive emissions generated | Water on the Roads to control fugitive
during vehicular movement. emissions.

6 | The industry shall develop § mirs width of
green belt along the boundary of the site in
the 50 mirs width buffer zone of the stone- | industry.
crushing unit. This green belt shall be

! developed on outer side of the buffer zone so
as to act as a barrier,

[77 !The industry shall submit Environmental

The industry has developed thick
greenbelt all along the boundary of the

Nol submitted. |
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Vi, The St
one C
the crusher, rusher has not developed the green belt all along the boundary of

e) This offica
Ice sy
ued show cause nolice fn the Indusiry for shave nan compliances.

N Qua
Yy I M
Nprescntntiveh;:f: tatus: The crusher fs not having own quarry / mine. The
med that they are getting boulders from TSMOC.

S. M/ KRC Infra Projects, §

Rangareddy Distriet y.N0.268, Chinnaravirala (V), Hayathnagar (M),

8. During inspection Sri. Surender was present and the stone crusher as in
operation,

" dcnfg-] Status:  the Board has issued CFO of the Board to the indusiry vide order
s 06.07.2017 for Stone Metals (40 m, 20mm & 12mm)- 70 TPD & Roho
and-108 TPD which is valid upto 31.12.2017.

b) Closure Order f Dircctlons issucd:—
c) Remarks:
1) During the inspection, the stone crusher was in operation.

2) The crusher has not provided cladding to the vibrating screen 8o as 1o arrest
the dust emissions.

3) The crusher has not provided closed dust bunker to store the stone dust. The
crusher has not provided MS Sheets to belt conveyors.

4) The crusher has not provided water meter lo assess the water consumption.
5) The crusher has not provided wind breaking walls all along the boundary

6) The crusher has not provided water sprinklers at dust emanating Sources iz,
conveyer belts, hopper, crusher, soreens etc to mitigate the fugitive emissions.

7) The crusher is not carrying out water spraying on road o Suppress dust.
8) The crusher has not laid metal roads within the premises

9) The crusher has not laid BT Road / CC Road from mine to Crusher.

10) The crusher has not developed green belt all alung the 50m buffer zone.

11) The Board officials have conducted ambient monitoring on 04.02.2021. As
per the analysis reports, the parameters are as follows:

Sampling " Parameter uoMm Cone.Value | Standard Limit |
Location (24hours)
Near Cone | Particulate pg/m’ 309 100
Crusher and Jaw | Matter (PM10) J
Crusher T
Total pg/m’ 1304 - |
(Fugitive) Suspended
Particulate
Matter | 1
(TSPM) | l |

8. No. Condition _] Compliance

| :
1 The industry shall take steps To reduce water | Not Provided water meters lo assess the
' consumption to the extent possible and | actual water consumption.

:on shall NOT exceed the quantities \
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|I Withdawal of this order and atirmey action
under the provisions ol relevam pnllsllion{
contml Acty
The Board 1 reserves ity rIRht 1o modify above
conditiony o Hipulate any further conditions
in the intcresy of Environment protection

M Order s feaned 0 the indusiry withoni

Preindice 10 e clion 1aken by iy Thsk
|_Force of the Nopny

M COmmine], e Nty shall provide nll

he contry MeARey Mipulated 1y e order
| Wilhin iy monthy

bl QUarry 7 Mine Statug; 7o crusher is having own quamy/mine Mis  KKC Infra
Meets (8 pyg Ha Rongly Mone & Rond Meia) Quarry), Sy.No.268, Bnndarsv':rym
(C mnm\-!rralul vy, ﬂhdutfupumm (erstwhile Hnyathnuar) (M), Rgny;:ddy D|nr|¢|
nc‘:‘:\."i:";" has abinined CFO of the oarg vide order dated 07.05.2018 valig uptes

1004 2075

" b R o : ; Raviryala,
Abdullapu rmyegongy "o Sand, 5, No25SIAA, 253K & 259K, Bands aviry

h Rnngnnddy Distrley

a) The eny 1 Wag i Opemiion
8 SFO Status: sousher has oblained (o vide order dated 09.04,202¢ which
: ﬁh Jpto 2’."02' 02 slone crusher hag applied for CFO reneval on
4132 -5 Office forwargey the Cro Verification feport to Board Office on
dc,,“odod e iewed jn qhe CFO Commitres meeting.  Afrer

) Closupe Order ¢ Revocation Status; Ty Board issyeq closure orders 1o the
Crusher op 20.02.2029 Subsequently, ¢he Board jssyeq temporary revocation of
osure org for a perigq Uplo 28.02.207], The crusher has applied for
! revocation of closure orders on 23.12.2020. The issue of revocation of

€losure urger 10 the crusher may be examine,

d) Remaris;

hill area to prevent dust spreading to the surrounding areas,

sher has provided water sprinklers at _d}lst emnnligg sources viz,,
# .:T.f;;: belts, hopper, crusher, screens etc tp miligate the fugitive ¢missions,

8)  The crusher also carrying out water spraying on road to suppress dust.

9) The crusher has laid metal roads within the premises, However, dust

accumulated within the premises, ‘
10) The crusher has not laid BT Road / CC Road from mine to Crusher,

11) The crusher has not developed green belt as per consent condition,

[
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T g et qurronnding observed.

enviromment )

{The  indusmy sl maintain pnnd.Rn'Ill'!don

heusekeeping with i the premises

53 T Tre induemy thll entmit Envirenmental
Suement in Form ' hefore 1™ September
o vem M Rule  Nold of ]
Emaronmental {Trotection) Act, 1086 -

i The followng roles and reguistions notified
v the MoE&F. (ol shall be imp!emenled'

0 Solid Waste Mmagement Rules 2016.

g Construction and  Demolition \anc|
Manapement Rules, 2016

' Hazanrdous and Other Wasles
(Management  and Transboundary
Movement)  Rules, 2016 & its
smendments.

i Batteries (Management & Handling)
Amendment  Rules, 2010 & its
amendments.

j) E-Waste (Management) Rules, 2016.

24 The indusry shall take all precautionary and | Being followed
safezy measures during process operations
35 The odusyy shall maintain  good | Satisfactory |
bousckeeping within the plant premises. |
26. The induswy shall comply with all the | ~— |

c?imaions issued by the Board from time 1o

tme.

[27. Concealing the factual data or submission of | == ]
false information / fabricated data and failure
to comply with any of the conditions
mﬁomdmlhisordu'mymsulrin
wimduwalofﬂ:.isordermdmrsctncﬁon

| | under the provisions of relevant pollution

| control Acts.
[ 23, 'm industry shall comply with Rules &~
jons notified by Ministry of Law and
Justice, Govt. of India, regarding the Public
[ Liability Insurance Act, 1991.

(79. The Board reserves its right to modify sbove | === =
conditions or stipulate any further conditions

L in the imerest of environment protection.

¢) Quarry /Mine Btatus: The crusher is having own quarry / mine. The mine has
ot obtained EC, CFE & CFO of the Board. The representative informed that they

are getting boulders from TSMDC.

"
-“

l gubmitted

Theing followed

S

7. MJs. 8al Robit Metal Industries, Sy.No.222, Tarnmatipet (V), Hayahathnagar (M),

Rangareddy District

2) The crusher was not in operation, Durlng Inspection, staff were present and
informed that the crusher was not in operation since 3 months as they are not
‘ are not receiving boulders to carryout crushing

having permission for mining, they .
operations. Hence, Board officlals have not sonducted monitoring.



the uml"‘"fj-‘ﬂﬂ

' | The indu
Rule No 14
1, 1086

“ The following rolet
t the MoERF. Cel

N Sohd Waste Mamagemen!
Pemolition

Rules, 201

t
Rules. 2016

ts.

J el E-Waste (Mmsﬂ'ﬂem)
24 The industry

[ e R

The  industry shall

25.

maintain

factual

T

reserves is right to modify

stipu

The Board
conditions or
in the interest 0

not obtained EC, CFE
are getting boulders from

Sal Ro

7. M/s.
reddy District

Ranga

a) The
informed

having permission
operations. Hence,

arn thall entrmit Fm-irrmrmﬂil|
' efore 30* September

Intions Ill'ﬂmtd
shall be iranemmiﬂl

Wasles

Transboundary
&

Handling)
&

) E-Waste (Mapagement
shall take all precautionary and
during process operations

ithi plant premises.

N o i o
The induswy shall comply with all the
ard from time 10

data or submission of
/ fabricated data and failure

late any further conditions
f environment protection.

e) Quarry / Mine Status: The crusher
& CFQ of the Board, The represen

TSMDC

hit Metal [ndustries, Sy-N

they
Board officials have not con

15

abserved.
: l
good gisfrctory

[ Sﬂﬂ'ﬂinbﬂ

of
Neing fallowed

6.
Waste

its

its

| =
Being followed

good Satisfactory

above

.
js having own quarty /mine. The mine bas
tative informed that they

0.222, Tarnmatipet V) Hayahathnagar (M),

gtaff were present and

ing inspection,
months as they are not

are not receiving bo
ducted monitoring.

operation since 3
ulders to carryout crushing
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b) CFO Status:
atus: The crusher has obtained CIFO vide order dated 21 107.2018 which

©)

d)

L

Vi

¢)
]

8. M/s. Sai
253/A/ATZ, 4

is valid upto 31.03.2023.
Closure Order / Revocation Status: The Board has not jssued closure orders (0

the crusher.
Violations of CFO conditions:
. a violation of

The crusher has not provided wind breaking walls which is

consent condition.
The Stone Crusher has nol provided any dust containment cum suppression

system for the all crushing and dust genernling area.

The Stone Crusher has provided waler sprinkling systerm to control the dust

emissions from Jaw crusher, Cone crusher, conveyors and screen.

The Stone Crusher has provided clevated closed bunker for the collection of

dust & different size of metals.

The Stone Crusher has not covered the dust conveyor belt with MS sheets.

The Stone Crusher has not developed the green belt all along the boundary of

the crusher.

This office issued show cause notice to the industry for above non compliances.

Quarry / Mine Status: The crusher is having OWn quarry ! mine. The
ed that they are not having mining permission. Hence,

representative inform
mining operations were stopped-

V.

253/AA/4,

Sy- No.153Mfl| 253!'AAJ’21 253»'Af3.
Abdullapurmet ),

Rohit Metal Industries,
268, Banda Raviryala,

253/AA, 3, 5 &

Rangareddy District

1)
2)

valid upto 28.02.2021.

was forwarded to Board office.

3) Clos
crush
closure orders
revocation of clos

n.
has obtained CFO vide order dated 20.02.2020 which is
sher has applied for CFO renewal and same

The crusher was in operatio

CFO Status: The crusher

The stone cru
tatus: The Board issued closure orders to the
ently, the Board issued temporary revocation of
2021. The crusher has applied for permancnt
2020. The issue of revocation of closure

ure Order / Revacation §
er on 20.02.2020. Subsequ
for a period upto 28.02.
ure orders on 29.12.

order to the crusher may be examined.
4) Remarks:
ded cladding to the vibrating screen O as to arrest the

viii.

the metal sheets were damaged
ng dust with green mesh. The
S Sheets / Green

The industry has provi
dust emissions. However
conveyor carryi

has covered the belt
ing belt conveyors with M

The industry
d remain

industry has not covere
Mesh.
vided dust bunker to store the stone dust

The industry has pro
of metals and directly loading into the trucks.

The industry has provided water meter to assess the
sides wind breaking walls with MS Sheets and one

The industry has provided 2
side hill area. The industry has not covered the 4" side.
The industry has provided water sprinklers at dust emanating sources viz,,
conveyer belts, hopper, crusher, screens etc to mitigate the fugitive emissions.
The industry also carrying out water spraying on road to suppress dust.

The industry is having own qUAITY and applied for EC but not obtained. The
representative has informed that they are getting boulders from TSMDC.

& different sizes

water consumption.
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[ Tinterest of environment protection,  fi— . oliee l-r"l
) Quarry / Mine Status: The crusher is having own quarry / mine, but not o ":nM[JC. 5
CFE & CPO. The representative informed that they are getting boulders from TS .

14. Ma._Vishwashanthi Metal _Crusher, Sy,No,155,_ChinnaBandaraviryala_(Y),
Abdullapurmet(M), Rangareddy District

n) The crusher was in aperation

b) CFO Statns:  The crusher has obtained C1HO) vide order dated 31.07.2018 which
is valid upto 11 08 2021

€) Closure Order / Revoeation Status:  The Board issued closure orders o the
crusher on 03.02.2016. Subsequently, the Noard Issued Temparary Revocation of
closure onders vide order dated 01,04.2017 for n period upto 31.07.2017.

d) Remarks:
1) During the inspection, the stone crusher was in operatlon,

2) The industry has provided water sprinkling system to suppress the dust

emanating sources viz., Conveyer bell, hopper, crusher, screen etc , systems to
mitigate the fugitive emissions.

3) The industry has provided greenbelt on all along the boundary of the industry
4) The industry has provided dust bunkers to store the produced stone dust.
$) The industry has not covered the screen with M.S. Sheets.

6) The industry hes not provided cladding to vibrating screen, The industry is
providing MS sheets the dust belt conveyors. The work is in progress,

7) The industry has provided not wind breaking walls around the crusher to
prevent dust spreading to the surrounding areas.

8) The industry has not provided BT road from quarry to stone crushing unit.
9) The industry has not constructed metal roads within the premises.

10) This office issued show cause notice to the industry regarding complaints
received from surrounding arcas for causing air pollution.

11) The Board officials have conducted ambient monitoring on 30.01.2021, As
per the analysis reports, the parameters are as follows:

Sampling Parameter UOM | Conc.Value | Standard Limit
Location (24hours)
Towards south | Particulate ng/m’ 85 100
side of the jaw | Matter (PM,)
crusher T
i Total pg/m 160 600
(Fugitive) S ded
Particulate
Matter
(TSPM)
mmo e discussed;

1. There are 4 crushers namely M/s. Tirumala Rock Sand Manufacturing Unit, M/s, BNR Sand
Manufacturing Unit (A unit of BNR Stone Crushers), M/s. Sri Renuka Rock Sand and MJs.
Sai Rohit Metal Industries Unit — [ are located at one location at & distance of 3.5 kms from
the Saddupally ‘X" Road along with these crushers, mines are located just beside the stone
crushers (). One of the main sources of air / dust pollution is due to the moment of heavy
vehicles from crushers to the ring road on the soil road. Hence, the crushers may be
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directed to lay the RCC road to control the ait / dust pollution generated during the vehicular
movement,

Lot of dust particles were accumulated on the tree leaves located cither side of the road from
crushers to the Saddupally “X" Road. There are agricultural fields are located along the road
side and at a distance of about 2.0 kms from the crusher cluster.

3. All the mines are operating without obtaining EC, CFE & CFO of the Board. The issuc may
be reviewed.

In view of the above, the above industrics may be called for hearing before the Task
Force Committee for taking stringent action.

Yours faithfully

Emmm@%smmm“

T.S. Pollution Control Board
Regional Office - , R.R. Districl.



e

L e T

j I Public Hearing from the SEJAA.

19

ANNEXURE A2

Sub:  TGPCB - RO-RRD RTI Acl

Application seeking information under RTI Act—
Information Fumished- Reg.

Ref:  U.0. Note No. 106/Q3/TGPCB/RTI Act’05/2024-281, dated: 05.07.2024 received

by this office on 06.07.2024.

kg

With reference to the above, this office received your RTI application under Right to
Information Act, 2005 seeking information regarding certain information.

In this regard, as per the records available with this office, the following is submitted:
Query  Remarks o
Nos. )

1. Environment Clearances obtained (4 nos.) for stone & road metal quarries located

at Bandaravirala (V), Abdullapurmet (M), Ranga Redd y District are attached.

2. List of Public Hearings (22 nos.) carricd out by Regional Office, Ranga Reddy for
i obtaining Environment Clearances for stone & road metal quarries located at
Bandaravirala (V), Abdullapurmet (M), Ranga Reddy District during the period |
| 2014-2024 is attached.
fl Public Hearing is required for obtaining ECs for quarries only if the area is more
’ | than 5 Hectares. For area less than 5 Hectares, the proponent obtains EC without

This information is furnished under RTI Act, 2005,

Yours faithfully,

A

K / o Ne
PUBLIC 1 FORMATION OFFICER

Copy submitted to the PIO & ES, Head Office, Sanath Nagar, TGPCB for kind information.
op.
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CLEARANCE
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u

1he owner
REDDY NANDA
H. No. 17-1-386/88, SN Redd

Champapel, Hyderabad
500678

onmental Clear
under the provi

Sir/Madam.
This is in
in respect of proj ]
SIA/T GfMINf420992J’2023 dated 04
clearance granted to the projec

EC Identification No. /
{

Subject: Grant of Envir ance (EC)
ision of EIA Nollfication 2
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ar 2023. The pant
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Government of India
nvironmen nd Climate Change

o Biate Env
uthority(SEIAA), TELA

{, Forest a
jronment Imgact Asgsessmen
NGANA)

y Nagar Colony,

to the proposed Project Activity
006-regarding

ntal Clearance (EC)

reference to yourd ppl_li:'aﬂon.Lg‘r Environme
SEIAA vide proposal number

~the. SEl/ |
iculars of the environmental

-~

ot -are as below. .

EC24B001TG186160

1.
2. FileNo. {2 b -,gq;gjq%fg%z@gemzoza
3. ProjectType \ s _‘,Ikl(gw,_.fﬂ' 14
4. Category 23 o Sl e
5. Projec/Activity incluting “1(ayMinirig of minerals
Schedule No. G N i AL ff‘/’ g
6. Name of Project e s BeNanga Reddy - Bulding Stone,
e ‘Hoalqi'met'ai and Rough Stone extraction
df semi mechanized opencast mining
method in an area of 4.570 ha with
production of 162250 m3/annum
7. Nameof CumpanyIOrganization REDDY NANDA
8. Location of Project TELANGANA
9, TOR Date N/A
The project detalls along with terms and conditions are appended herewith from page
no 2 onwards.
(e-signed)
Smt. Sunita M Bhagwat, IFS
Member Secretary

Date: 15/06/2023

Note: A valid envi
number & E-Sign g
number in all future corr

This is a ¢

ironmental clearan
gnerated from
espondence.

SEIAA - (TELANGANA)

ce shall be one that has EC identification
PARIVESH.Please quote identification

ompuler gensrared cover page.

-
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i 7 (Proposal N
ine inc on {M.U}.Z(JZ . .
1 sulmnlh.;l ":chLing i'l:wirnnmcnlzsl ('learance for
o wone Quarry of Sri B,

- e ur ll|\'|,\|il i
[ This has elerence 10 your PR 1600 .
N 100212“1.‘) peeeplet Rough Sto ' ’
SIATGMINE Y o, pullding S10CH Rond Mett! ) paramatip¢! Village,
4,870 Ha. ullding ; n 2014, ar, !
19op, 20105 Mine lease arca 18 [ocated between
itude 042'43.224 (E) to

‘ i survey LR ;
Nanda Reddd Mandal, Rangareddy District [ongitu¢
: ]7-121'42_581" {N) and q“m:i%pﬂ”j which 1
pearest V! vl i NE) and
o 2x 1515 690 m (NE) 20
Cheruvi) € a. It was noted

ligll.:‘.id‘olhhtl_} It was rcpurlcdl |I1|:0;E;::i o
is [ ) pearest water ; :
:Lc:::rl{: ?Zﬂ r;a{‘;‘:;;;;a;;]: exists at 2.2 km (NW) from the mine (I]cur;“{m e acity of the
(hat the capital investment of the project is RS- 30.0 Lakhs and pro
project s as follows!
Road Metal & Rough Stone= 1,62,250 m’/annum
ed size by jack

Building Ston¢,
fier breaking the mineral into requir e by)
ks It is reported that life of the

d opencast quarry. A
it is directly loaded into the tru¢
62,250 m’/annum for Building Stone. Road Metal &

s 4.570 Ha.

ltisa semi-mechanize
hammer drilling and blasting,
Mine is estimated as 20 years (
Rough Stone)- The total mine lease are2 i

1.

cessed in accordance with EIA Notification. 2006
el Expert Appraisal Committee (SEAC) cxamined
6.05.2023. The project is considered
¢ hearing as the mining lease area
ification, 2006 & its subsequent

amined and pro

111. The proposa
and its 2amendments thereof.
Id on 13.04.2023 &1

the application in its meetings he
m the process of publi

under ‘B2" category and exempted fro

is less than 5 Ha., as per provisions laid under EIA Not

amendments. Based on the information furnished, presentation made by the proponent and

consultant M/s. Team Labs & Consultants, Hyderabad; In-principle grant of quarry lease by

the DDM&G, Hyderabad vide Procds. dt. 13.02.2023 for a period of 20 years;
1428.04.2023 of ADMG(/c), Rangareddy District

Serutinized/Approved Mining Plan; Lr.
informing that there are seven more existing quarry lease (15.115 Ha; 13 5

; ; 13.570 Ha,; 13.570
10.076 Ha.; 10.076 Ha.; 10.076 Ha. - all the leases were granted before

Ha.: 10.076 Ha.;
09.09.2013) are falling within 500m from the

’ g W proposed quarry lease. The present mi

:r;:; (;s :hsc'};(] _H?., wz:ch rss ée;ls th;g Sg Ha,, total cluster area 87.129 Ha. ;’Jel Clu::;?irl:: s|i

4. ich is less than 5.0 Ha. The ommittee considered the proj ‘

ich ee © ject & recomme ;

issue of Environmental Clearance as per the guidelines framed for mining projects byngg;?ﬁl.

| Environment Impact Assessment Authority (SEIAA) in its

on 2{.02.2020. The State Leve
meetings held on 25.04.2023 & 06.06.2023 examined the proposal and recommendations of

SEAC, Telangana for issue of Envi
; vironmental Clearance. A i i
i a fo ! . Accordingly, afte ions 1
hcrehya::coc:dn:]::ir::gﬁ‘,?e' recommendations of SEAC-TeIangaran the ;3;?:.‘13?11‘0?5 .
: vironmental Clearanc j 1 s o 1
i . 1 _ e to the project i
oo e fnr?rls’ig:t?g El: Not:ﬁcauo:?-2006 and its sugsec:uezlta:nﬁirgmmd « R
n) Act, 1986 subject to implementation of the follr;»i?ts p ]
! ng specific and

general conditions:
A. Specific Conditions:
a) Air Pollution:-

Wet drilling method
sh
all be adopted to control dust emissions. Del
. Delay detonartors
s and

i.
Shuck ll.lb "“liati ue b
on syst 1 T
c Y em 1o b!as“ng Sha” be uscd 50 as to red ICe v) 1 d
i l"illloﬂ n 1
i dLl
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iii.

v,

Vi,

vil.

viii.

+ ¢ m~vinn No. - EC23B001TG186160 Flle No. - SIATG/MIN/420992/2023 Date of Issus EC - 15/06/2023
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While takmg aflorestation activity wder MDY, the project proponent 1hs:l!_r1lcvclog_1-ulr1d
maintain greenbelt along the boundary of mining lease arca and consider giving priarity
10 indigenons and everpreen species such ng Neem, Raavi ete; having more foliage /
green cover to absorb dust and other particles around mining arca. The proponent shall
Geo-tag all the saplings planted. The CPCB guidelines in this respect shall alan he
adhered.

The density of the trees should be nround 2500 saplings per [lectare. Adequale
budgetary provision shall be made for protection and care of trees.

The Project Proponent shall develop greenbell in 7.5m wide safcty zone all along the
mine lcasc boundary as per the puidelines of CPCB in order to arrest pollution
emanating {rom mining operations within the lease. The whole Gireen belt shall he
developed within first § years starting from windward side of the active mining arca. The
devclopment of greenbelt shall be governed as per the EC granted by the Ministry
irrespective of the stipulation made in approved mine plan.

The Project Proponent shall make necessary alternative arrangements for livestock feed
by developing grazing land with a view to compensate those areas which are coming
within the mine lease. The development of such grazing land shall be done in
consultation with the State Government. In this regard, Project Proponent should
essentially implement the directions of the Hon'ble Supreme Court with regard 1o
acquisition of grazing land. The sparse trees on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded/ protected against
felling and plantation of such trees should be promoted.

The Project Proponent shall undertake all precautionary measures for conservation and
protection of endangered flora and fauna and Schedule-l species during mining
operation. A Wildlife Conservation Plan shall be prepared for the same clearly
delineating action to be taken for conservation of flora and fauna. The Plan shall be
approved by Chief Wild Life Warden of the State Govt. and implemented in consultation
with the State Forest and Wildlife Department. A copy of Wild Life Conscrvation Plan
and its implementation status (annual) shall be submitted to the Regional Office of the
Ministry.

Fugitive dust cmissions from all the sources should be controlled regularly, Water
spraying arrangement on haul roads, londing and unloading and at transfer points should
be provided and properly maintaincd.

Effective safeguard measures such as f:anditioning of material with water, regular water

sprinkling shall be carried out in critical areas prone to air pollution and having high

Jevels of particulate matter such as around (E]'}lshing and screening plant, loading and

unloading point and transfer points. Tpe Fugitive dust emissions from all sources shall
be regularly controlled by inslgllat:on of required equipments/ machineries and
preventive maintenance. Use of suitable water-soluble chemical dust suppressing agents
may be explored for better effectivencss of dust control system. It should be ensured that
(he Ambient Air Quality parameters conform to the nomms prescribed by the
CPCB/SPCB in this regard.

Page3of 13
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s (o ensure that the GLC shall comply -
1.2009.

| phase of the project, the 4,
| composition and records

easure
oE&F, Gol on I_ﬁ.l
g during operationa

gica

The proponent shall take 11|1p|_111:|'i|1|c m
the revised NAAQ norms notified t?y M
As part of ambient air quality monitoring duriig
samples shall also be analyzed for their mineralo
maintained. . _ .
The following measures are (0 be implemented to reduce air pollution during
(ransportation of mineral:-

«  Roads shall be graded to mitigate the dust el
Water shall be sprinkled at regular interva
service roads by water sprinklers to suppress dust. .
o The air pollution control cquipments like bag filters, vacuum suction hoods, dry

fogging system etc. shall be installed at Crushers, belt-conveyors and other areas

prone to air pollution. The belt conveyor should be fully covered to avoid

generation of dust while transportation. PP shall take necessary measures [0

avoid generation of fugitive dust emissions.
The pollution due to transportation load on the environment will be

.

effectively controlled & water sprinkling will also be done regularly. Vehicles
with PUCC only will be allowed to ply. The mineral transportation shall be
carried out through covered trucks only and the vehicles carrying the mineral
shall not be overloaded, Project should obtain 'PUC' certificate for all the
vehicles from authorized pollution testing centers.
No Transportation of the minerals shall be allowed in case of roads passing
through villages/ habitations. In such cases, PP shall construct a ' bypass’ road
for the purpose of transportation of the minerals leaving an adequate gap (at least
200 meters) so that the adverse impact of sound and dust along with chances of
accidents could be avoided. All costs resulting from widening and strengthening
of existing public road network shall be borne by the PP in consultation with
nodal State Govt. Department. Transportation of mincrals through road
mfavement in case of existing village/ rural roads shall be allowed in consultation
with nodal State Govt. Department only after required strengthening such that
the carrying capacity of roads is increased to handle the traffic load. The
pollution due to transportation load on the environment will be effectivcly

controlled and water sprinkling will also be done regularly.

nission.
| on the main haul road and other

The following measures are to be implemented to reduce Noise pollution:-

» Pfoqe.r and regular maintenance of vehicles and other equipment.
» Limiting time exposure of workers to excessive noise.
» The workers employed shall be provided with protection i
Vi p equipment and
» Speed of trucks entering or lcaving the mine is to be limited 10 moderate
N :;ee: of 25 kmph to prevent undue noise from empty trucks.
orkers engaged in operations of HEMM, etc should b i i
i uld be provided with ear
> A!i pcrsonnv::l incluc}ing laborers working in dusty areas shall be provided
wnh‘ protective respiratory devices along with adequate training. Awarencs
and information on safety and health aspects, ' o
» The PP shall be held responsible in case it has been fo
. e und th ;
personals/ laborers are working without personal protective equi pﬂ:c:-;orkem

File No. - SIAWTG/MIN/420992/2023 Date of Issue EC - 15/06/:2023

Page 4 of * ¢
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Ihe Project Proponent shall take measures for control of noise levels helow_ BS d_HA
i the work environment, Measures should be token fo comply with the provisions
laid wnder Noise Pollution (Regulation and Control) (Amendment) Fulcs, 2010; dt.
11.01.2010 issued by the MoE&F, GOl to control noise to the prescribed levels.
The peak particle velocity at 500m distance or within the nearcst habitation.
whichever is closer shall be monitored periodically as per applicable DGMS
guidelines.

The illumination and sound at night at project sites will d
respect of both human and animal population. Consequent sleeping ‘
stress may affect the health in the villages located close to mining operations.
Habitations have the right for darkness and minimal noise levels at night. PPs must
ensure that the biological clock of the villages is not disturbed; by orienting zfge
floodlights/ masks away from the villagers and keeping the noise levels well within
the prescribed limits for day /night hours.

Fencing shall be provided all around the working mine area,

Vehicular emissions shall be kept under control and regularly monitored. Measures
shall be taken for maintenance of vehicles used in mining operations and in
transportation of mineral from mine face (o the plant. The vehicles shall be covered
with a tarpaulin and shall not be overloaded.

Regular monitoring of ambient air quality shall be carried out and records
maintained.

isturb the villages in
leeping disorders and

b) Water Pollution:-

i

i,

£C 1danihcation No. - EC238001TG186160  File No. - SWTG/MIN/420992/2023  Date of Issue EC - 1

The source of water is through tankers from nearby village. Total water requirement
is 6.6 KLD. Out of that, 2.5 KLD is used for Wet drilling operation. 2.8 KLD is used
for Water sprinkling, 0.8 KLD for Greenbelt and 0.5 KLD for Domestic.
Wastewater generated from the domestic section is to be disposed into septic tank
followed by soak pit.

Garland drain and siltation ponds of appropriate size should be constructed for the
working pit to arrest flow of silt and sediment. The water so collected should be
utilized for watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained properly.

Washing of all transport vehicles should be done inside the mining lease,

ETP shall also be provided for workshop and wastewater generated during mining
operation, There will be zero wasle water discharge from the plant,

Industrial waste water (workshop and waste water from the mine) should be
propely collected and treated so as to conform to the notified standards prescribed
from time to time. The standards shall be prescribed through Consent to Operate
(CTO) issued by conccrned State Pollution Control Board (SPCB). The workshop
effluent shall be treated after its initial passage through Oil and grease trap.

Project Proponent shall regularly monitor and maintain records w.r.t. prou

level and quality in and around the mine lease by establishing a n elwo?k : ;12‘:;“1:‘;
wells as well as new piezo-meter installations during the mining Opemtli 8
consultation with Regional Director, CGWB, Southern Region, Hyderab don in
thus collected should be sent at regular interval to MoEF, C (:EWA da ; Df““
Southern, Region, Hyderabad. ' and CGWB,

J
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Regular wonitoring of water quality upstrenm and ‘I”wm;mulr:; ;:l :::::i(:‘zlinilwf“lt’
. . " I b . "

badies shall be enrried out and record of monitoring cfam 8 mud . e e '!'l“f "’H :
natural water bodies and or strenms which are flowing in und arounc ! 16 il
should not be disturbed. The Water Table should be nunyru_l 50 as not 1o gopflf{-m.
below the pre-mining, period. In case ol any water scarcily In the ared, ch _m”.:f'.'
Proponent has to provide water to the villagers for their use. A provision for reguiar
monitoring of water table in apen dug well located in village should be S:Hcer.lam(-,d
the impaet of mining over ground water table. The Report on changes in Ground
water level and quality shall be submitted on six-monthly basis to ‘Mlmstry of
Environment and Forests, its Regional Office, Hyderabad, Central G‘roum‘iwalcr
Authority, Regional Director, Central Ground Water Board, State Pollution Control
Board and Central Pollution Control Board.

viii, The Project Proponent shall undertake regular monitoring ol natural water course/
water resources/ springs and perennial nallahs existing/ flowing in and around the
mine lease and maintain its records. The project proponent shall undertake regular
monitoring of water quality upstream and downstream of water bodies passing
within and nearby/ adjacent to the mine lease and maintain its records. Sufficient
number of gullies shall be provided at approprialc places within the lease for
management of water. PP shall carryout regular monitoring w.r.t. pH and included
the same in monitoring plan. The parameters to be monitored shall include their
water quality vis-a-vis suitability for usage as per CPCB criteria and flow rate. It
shall be ensured that no obstruction and/ or alteration be made to water bodies
during mining operations without Justification and prior approval of MoEFCC. The
monitoring of water courses/ bodies existing in lease area shall be carried out four
times in a year viz. pre- monsoon (April-May), monsoon (August), post-monsoon
(November) and winter (January) and the record of monitored data may be sent
regularly to Ministry of Environment, Forest and Climate Change and its Regional
Office, Central Ground Water Authority and Regional Director, Central Ground

Water Board, State pollution Control Board and Central Pollution Control Board,
Clearly showing the trend analysis on six monthly basis.

Quality of polluted water generated from mining operations which include Cliemical
Oxygen Demand (COD) in mines run-off; acid mine drainage and metal
contamination in runoff shall be monitored along with Total Suspended Solids
(TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (TSS). The
monitored data shall be uploaded on the website of the company as well as displayed
at the project site in public domain, on a display board, at a suitable location near the
main gate of the Company. The circular No0.J-20012/1/2006-1A.11 (M) dated

27.05.2009 issued by Ministry of Environment, Forest and Climate Change may also
be referred in this regard.

x Suitable conservation measures to augment groundwaler resources in the arca shall

- be planned and implemented in consultation with Regional Director, CGWI,
Southern Region, Hyderabad. Suitable measures should be taken for rainwater
harvesting,.

i The project proponent shall ensure that no natural watercourse and/or water
* resources shall be obstructed due to any operations.

- o ® * 06/2023 age oty
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Xii. Pemmission from (e compelent authotity should e
\WRtErACany, required for (his project,

\did 11\0_1\1iuing eperations shall he restricted 1o hove ground water table and it should
etintersect groundwater 1ahe In case of working below ground water tahle, prioe
approval of the Ministry of Environment, Forest and Climate Change and €entral
Ground Water Authority shall e obtained, for which g detailed hydro-geological
study shall e carried out; The Report on six monthly basis on changes in Ground
water level and quality shall be submitted to the Integrated Regional Office of the

abtained for deaw| of gronned

Ministry.

iy, Appropriate mitigative measurcs shall he tnaken (o prevent pollution of natural stream
and other water bodjes I consultation with the Statc Pollution Control Board

\V The water balance/water auditing shall be carried out and measure for reducing the

consumption of water shall be taken up and reported to the Integrated Regional
Office of the MOEF&CC and State Pollution Control Board/Committee,

<) Solid Waste :-

adhered to maintain the stabil ity of top soil/OB dumps, _

ii. The excavated area shall be backfilled, recluimed and rchabilitated by local
plantation. Plantation shall be carried out, which will further improve the
environment and aesthetic beauty,

iii. During the conceptual phase, the waste will be generated which will be wtilized 1o
backfill. The excavated pit shall be backfilled and reclaimed by native species of
plants. The reclamation of waste dump sites shall be done in scientific manner as per
the Approved Mining Plan cum Progressive Mine Closure Plan.

iv. Separate area shall be demarcated for overburden and refilling. The physical

parameters of the waste dumps like height. width and angle of slope shall be

govemed as per the approved Mining Plan as per the guidelines/circulars issued by

DGMS w.r.t. safety in mining operations shall be strictly adhered to maintain the

stability of waste dumps. N _ o

The Project Proponent shall carry out slope stability study in case the dump height is

" more than 30 meters. The slope stability report shall be submitted to concerned
Integrated Regiona) office of MoEF&CC. o
vi Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed

around the mine working, mineral yards and Top SoiIIOBJWaslq dumps to prevent
runoff water and flow of sediments dlrecil)_r into the water bodies (Nallal/ River/
Pond etc.). The collected water should be uuh'{ed for \‘vatermg the mine area, roads,
een belt development, plantation etc. The drains/ scdlmentqtaoq sumps etc, shall be
dg:, -silted regularly, particularly after monsoon season, and maintained properly. _
Check dams of appropriate size, gradient and length shall be constructed around mine
vii. G d OB dumps to prevent storm run-off and sediment flow into adjoining water
pit an A safety margin of 50% shall be kept for designing of sump structures over
bodle;- ak rainfall (based on 50 years data) and maximum discharge in the mine
audﬁ} OVZ_ﬂ?ning arca which shall also help in providing adequate retention time
and its adj by allowing proper settling of sediments/ silt material. The sedimentation
p'e;Od :;;rscs:a“ be constructed at the corners of the garland draj ns.
pjt su

£C238001TG186180  Flle No. - SINTG/MIN420992/2023  Date of Issue EC - 16/06/2023  paga 7 of 14
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ed 10 control crosion of dumps:-
avided nt the fool of the dumps-
sed by planting appropriale shrub/grasy
rmed on alopes ahnulfi he adequately
qlahility of dumps. [he dump mass
ot/ compactors therchy ensuring
i use of geo textiles/

Il be undertaken for

awing MEASUres are Lo be ndopt

wills ghall he ProYeee.
o he sinhili

gullies o
¢ overall

The foll

5 Retention/to¢
» Worked out clopes 0r¢
gpecies o0 {he slopes, The
taken can of as it impoets (h
chould be conwliu.!nl.cd wiitl; l
ing/ leveling of dump mass. it
:\:l?::c:\ill\m:cs / clay liners / Bentonite ctC: sha

alilization of the dump.
wom the 11EM M. mining operation

Waslc (Managcmcnt. [landling an
(0 the Reeyelers authorized by TSPC[’},'
ump any waste rom their Mining activity outs

[ shall be
. Waste oils, used oils gcncrmcd.l :1 Jl'fr::fl:;nundary
disposed as per the 1lazardous
Movement) Rules, 2016,
The proponent shall not d
Lease Area, under any circumstances

ide the Minc

B.  General Conditions:
a period of 30 years OR Life of mine, whichever is carlier. It

1. This order is valid for
(@1,62,250 m*/annum for Building

was reported that the life of the mine is 20 years
Stone, Road Metal & Rough Stone).
if any, under the Wildlife

2. Environmental clearance is subject to obtaining clearance,
may be applicable 0 this

(?r?mcﬁon) Act, 1972 from the Competent Authority, as

project.
3. Environmental clearance is granted subject to final outcome of Hon'ble Su
' ! preme Court
of India, Hon'ble High Court of Telangana and any other Court of Law, if - he
appiicable to this project. Sy i S
The Project proponent complies with all the statuto i i
_ ry requirements and judgment r
ms?%reme Cougalc]iatcd 2nd August, 2017 in Writ Petition (Civil) No J1 I-IIo;:gO f—l
of Commo. i ' in .
P n Cause versus Union of India & Ors before commencing the mining
s.
The State Gr’:lreﬁmem. concerned s_ha[[ ensure that mining operation shall not be
Pwmij - hn ::h entire con?pensatloq levied, if any, for illegal mining paid by th-
comp!iancepgfflnud gn:zﬁfh 1Ehlt-zln' l:islpegtwe Department of Mining & Geology in }slri:t
npliance of Hon’ble Supreme Court dated i
b ) : ted 2nd August, i
ion (Civil) No. 114 of 2014 in matter of Common Causc vcrs‘qullltlixi?lj' Illt:nllwnkl
Sus of India &

=

Ors,
6. The PP isi
fgmlo;nhi:{ sg‘ihliic ul;;llthc provision of the Mines Act, 1952, Mines and Mi
o s w“rinugs cn:::;:)u;?:;;:;ﬂas g;d rules & regulations .mmla: ll‘w:-il-utla:i‘:.i"cl“:I
. " L I ule G e i silt S ‘
1 1;‘?3 B‘umu e |imy|.-l ectorule Genernl Mines Salety (DGMS) and
. e Project Proponent shall obtain ¢ [ |
e Prpe 2 consents from all the concerne
there under ;nic"pnrauons. as per the provisions of MMDR ;-\rfn‘d A0 Smigs, elon:
8 The Project Pr:::;n :tr IT:u:ls which are not owned by it * SATa o mal
ent shall follow th jon me
Bt e mitigalion measures i i
O Ve Mo T 1510 4IAT ()5 O, 014,
itations-1ssues related 1o the mini .O,L{. 2215 Al
ing Projects wherein

Habitations and vi
illages arc the Cmi
purt of mine lease ar
surrounded by the mine lease aren”, inc lease urens or Habitations and vill
dges are

EC Identification
No. - EC23800
1TG186160  File No. - SIAMTG/MIN/420992/2023 Date of |
ssue EC - 15/06/2023
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9. No mming activities will be allowed in forest area, if any, for which the Forest Clearance
s not available,

"The mining lease holders shall, nfler censing mining operations, undertake re-grassing
the mining area and any other arca which may have heen disturbed due to their mining

activiues and restore the land to o condition which is fit for growth of fodder, flora, fauna
etc.”

11. “Consent for Establishment” & “Consent for Operation” shall bhe obtained from

Telangana State Pollution Control Board under Air and Water Act to carry on mining.

Proponent shall appoint an Occupational Health Specialist for Regular and Periodical
medical examination of the workers engaged in the Project and maintain records
accordingly; also, Occupational health check-ups for workers having some ailments like
BP. diabetes, habitual smoking, ete. shall be undertaken once in six months and
necessary remedial/preventive measures taken accordingly. The Recommendations of
any reputed/National Institute of Miners Health, for ensuring good occupational
environment for mine workers, shall be implemented. Status report on the same may be
sent to MoEF& CC Regional Office and DGMS on half-yearly basis.

13. The Project Proponent must demonstrate commitment to work towards ‘Zero Harm’
from their mining activities and carry out Health Risk Assessment (HRA) for
identification workplace hazards and assess their potential risks to health and determine
appropriate control measures to protect the health and wellbeing of workers and nearby
community. The proponent shall maintain accurate and systematic records of the HRA.
The HRA for neighbourhood has to focus on Public Health Problems like Malaria,
Tuberculosis, HIV, Anaemia, Diarrhoea in children under five, respiratory infections due
to bio mass cooking. The proponent shall also create awareness and educate the nearby
community and workers for Sanitation, Personal Hygiene, Hand washing. not to defecate
in open, Women Health and Hygiene (Providing Sanitary Napkins), hazard of tobacco

and alcohol use. The Proponent shall carryout base line 1IRA for all the category of
workers and thereafler every five years.

14. The Proponent shall carry oul Occupational health surveillance which be a purt of HRA
and include Biological Monitoring where practical and feasible, and the tests and
investigations relevant to the cxposure (c.g. for Dust a X-Ray chest; For Noise
Audiometric; for Lead Exposure Blood Lead, For Welders Full Ophthalmologic
Assessment; for Manganesc Miners a complete Neurological Assessment by a Certified
Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic Chromium-
Fortnightly skin inspection of hands and forearms by a responsible person. Except
routine tests all tests would be carried out in a Lab aceredited by NABH. Records of
Health Surveillance must be kept for 30 years, including the results of and the records of
Physical examination and tests. The record of exposure due to materials like Asbestos
Hard Rock Mining, Silica, Gold, Kaolin, Aluminium. Iron, Manganese, Chromium.
Lead, Uranium need to be handed over to the Mining Department of the State in c e
life of the mine is less than 30 years. It would be obligatory for the Stat n;{e‘the
Departments to make arrangements for the safe and secure storage of th e Mines
including X-Ray. Only conventional X-Ray will be accepted for record it > Toennds
the digital one. X-Ray must meet ILO criteria (17 x14 inches and Ofguog q}:;?f:}and not

EC identitication No. - EC23B001TG188160  Flle No. - SIAVTG/MIN/420992/2023  Date of Issue EC - 15/06/2023 P
age 9of 13
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*perf o dicators for workers
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m D, v el LS e rto) 1SS 00 cted. As 2 prot
Al " 1 .

justed, and the effect of 08 ) they § have developed

0 be preser ) (c) they 8. "ttip, Knee and other

uffered loss of

10 be ad)
an Audiogram (first anc ast t} (
i , and the
ek 1d not have $
onal Office,
o workers

any Persistent Back Pai

ol vement, () hey sho .

joints should have pormal 1ange of mover ( & submined o Regld
jon paid t

any body part
MoEF&CC ani
having above indi
16. Project Proponen
construct labor camps
infrastructure/ facilities like

water, medical health care, crécl
ich can be remove

of temporary structures w
infrastructure. The domestic waste water should b

contamination of underground water.
The Project Proponent shall adhere to the working paramete

submitted at the time of EC appraisal wherein year-wise p
excavation i.e. quantum of mineral, waste, OVer burden, inter burden and top soil etc.. No

change i basic mining proposal like mining technology, total excavation, mineral &
waste production, lease area and SCOPe of working (viz. method of mining, overburden &
dump management , O. : " mineral transportation mode, ultimate depth of
mining etc,) shall not be carried out without prior approval of the Ministry of
Environment, Forest and Climate Change, which entail adverse environmental imp'acls
even 1.f it is a part of approved mining plan modified after grant of EC or granted by Sta(é
Govt. in the form to Short Term Permit (STP), Query license or any other name
18. The Ianq-usc of the mine lease area at various stages of mining scheme as wcli as at the
end-of-life shall be governed s per the approved Mining Plan. The excavation vis-a-vis
ding afforestation to be raised in the

backﬁl!iﬂg in the mine lease area and correspon
reclaimed area shall be governed as per approved mining plan. PP shall ensure the
of rehabilitated areas until the vegetation becomes self-

monitoring and management
sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its

comfemed Regional Office.
19. A Final Mine Closure Plan along with details of Corpus Fund shall be submitted to th
c

- ?%LAA Plld MoEF&CC, Gol, 5 ycars in advance of Final Mine Closure.
L Shou;l);q]ccl st}:ll have a well laid do?m environmental policy. The environmental licy
oy ;;ﬁcr{ e ft;.r standard_ operating procedures to have proper checks and baIF-) . :c}
g into focus any infringements / deviation / violation of the cnvironm‘::;:ls

conditions.
21. A separate

18 nl shall

{ shall make provision for the housing for workers/labors Of shgi!
within/outside (company owned land) with necessary bqsnc
fuel for cooking, mobile toilets, mobile ST, safe drinking

rovided in the form

e for kids etc. The housing may be P .
d after the completion of the project related

e treated with STP in order © avoid

cations.

rs of mining plan which was
lan was mentioned for total

=

1

oot ;;:;T;u;u:rgm f&arggeme_m Cell' with qualified manpower should be s

e ot te Ctpalial o;:n :rdc xecutive. The Senior Executive shall direct] e

Msing Bagtoescy il n quate number of qualified Environmental S ly report to

The mvironmen: safe a:;sppomm-i and submil a report to RO, MoEFCC clentists and
i 1‘:e ng: _c]:ptasneg in the EMP Report sfwuld b -

. ponsibility of implementation of cnvironmcntael 'mrpiemcnted in

saleguards rests

fully with the proponent i.e., Sri B. Nanda Reddy.

EC identilication No. - E
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ssue EC - 15/06/2023 Pa
ge 10 of 13

22



30

n the FC shall he eprally
he event of the projce!
ent of the project to Any

provisions contained i

ent of the project in 1
ce of managem

ons, linbilitics and legnl
e successor managem
he ownership, maintenan

Al the conditi
applicable 1o 1
propenent iransferring 1
other entity

o

PR

jons stipulated by the Dept. of Mines

with my other condit
y Authority / Department.

24, The proponent shall comply
nn nnd other concerned sintulor

& Geology. Gavt. of Telangn
nade without prior

n the minc <hall be
F. Gol. New Nelhi

36 No change in mining technology and scope of working should be !
approval of the SEIAA, 1.S. No further expansion of modifications i
carried out without prior approval of the SEIAA, Telangana / MoE&

as applicable.

26. The Project Proponent shall preparc digital map (land use & land cover) of the entire

lease area once in five years purpose of monitoring land use pattern and submit a report

to concerned Integrated Regional Office of the MoEFCC.

27. The Project Authorities should inform to the [ntegrated Regional Office regarding date of
financial closures and final approval of the project by the concerned authorities and the
date of start of land development work.

ar plan including excavation,
[l be zero wasle waler discharge

28. No change in the calend quantum of mineral and waste
should be made. There Wi from the plant.

29. The proponent shall submit half-yearly compliance reports in respect of the terms and
conditions stipulated in this order in hard and soft copics to the SEIAA; and CCF.
Integrated Regional office of MoEF&CC, Gol, Hyderabad on 1% June and 1* December
of each calendar year.

Office of MoEF&CC, Gol, Hyderabad

the implementation of environmental safeguards should be

given full co-operation, facilities and documents/data by the project proponents during

their inspection. A complete set of all the documents shall be submitted to the CCF.

Integrated Regional Office to MoEF&CC, Gol, Hyderabad.

established in the core zone as

30, Officials from TSPCB & the Integrated Regional

who would be monitoring

31, Four ambient air qualily-monitoring stations should be
well as in the buffer zone. Location of the stations should be decided based on the

meteorological data, topographical features and environmentally and ccologically
sensitive targets and frequency of monitoring should be undertaken in consultation with

the State Pollution Control Board.

32, Data on ambient air quality should be regularly submitted to the Ministry including its
Integrated Regional Office Jocated at Hyderabad and the State Pollution Control Board!

Central Pollution Control Board once in six months.

n dusty areas should wear protective respiratory devices and they

33. Personnel working i
ded with adequate (raining and information on safety and health

should also be provi
aspects.
34, The project proponent shall ensure that no natwral watercourse and/or water re
esources

shall be obstructed due o any mining operation
: ! s. Necess
protect the first order streams, if any, originaling from the n:ina: L:::esi‘:hr ierl::: e
axken.

EC Identification No. - EC23B001TG186160  File No. - SIATG/MIN/
5 420992/2023 Date of Iss
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yf the WO

\[MM |n'ng|'i'|n'| (
1o gxposur

health qurveilla
ns due

RS Oveupational '
o ohserve an contractio

periodically t

IMEASUTES. if needed.
36, The activitics propose R sholl be irnplcmcnlml in
annual report of implementation of the snme n!ong w
documents, latitude & longuut?u of

otographs, purchase

Fr:c:d g:lglrl.lcfcd needs to be submitted to Regional Office
with audited statement,_The proponent shall strict

4t 25.02.2021 and implement the commitments made by
public hearing as 2 part of CER contained in EIA/EMP report.

d for CLE
i

17, The funds earmarked for environmental protection measure
lakhs and recurring cost: Rs. 3,37 Lakhs/annum
and should not be diverted for other putpo
subsequently increased if the project cost

expenditure should be reported to the Ministry
at Hyderabad.

increases at the

38. The project proponent shall submit the copies of the €
Heads of local bodies, Panchayats an

offices of the Governme
of receipt.

each financial year ending
ect proponent (0 th
he Environment (Pro

39. The environmental statement for
mandated to be submitted by the proj

Control Board s prescribed under t
amended subsequently, <hall also be put on the we
status of compliance of environmental clearance con

respective Integrated Regional Office of the Mini
Climate Change, Hyderabad by e-mail.

es should advertise at l
ch shall be in the vernacular language
within 7 days of the issue of the clearance letter informing
accorded environmental clearance and a copy of the clearance
State Pollution Control Board and SEIAA, Telangana.

40. The project authorili
circulated, one of whi

41. The proponent shall obtain all

42. Any appeal against this Environmental Clearance shall lie
Tribunal, if preferred, within & perio

National Green Tribunal Act, 2010.
43, Concealing the factual data or failure to comply with any of

above may result in Wi
of Environment (Protection) Act, 1986.

44. The SEIAA may revoke or §
conditions is not satisfactory.
conditions or stipulate any further con

dentification No. - EC23B001TG186160  File No. - SIATG/MIN/420992/2023 Date of |

ly follow the
project propon

) should be kept in
se. The budget allocated for ‘
' FO. Year wise

and its Integrated Regi

d Municipal Bodies in
at who in turn has to display the same

other mandatory clearances from respective depart

rkers should be undcrtaken
e 1o dust and take corrective

a lime bound manner and

ith documentary proof Vviz.

ffrastructurc developed &

oEF&CC annually along
No.22-65!2[?-l/\.l]].
ent during the

f

s (Capital cost: Rs. 4.89
separate account

the EMP shall be

time 0
ional Office located

nvironmental clearance to the

addition to the relevant
for 30 days from the date

1i% March in Form-V as is
e concerned State Pollution

ection) Rules, 1986, as

bsite of the company along with the
ditions and shall also be sent 1o the
stry of Environment, Forest and

east in two local newspapers widely

of the locality concerned,
that the project has been
Jetter is available with the

ments.

with the National Green

d of 30 days as prescribed under Section 16 of the

the conditions mentioned

ithdrawal of this clearance and attract action under the provisions

uspend the order, if implementation of an

A : y of the above
The SEIAA reserves the right to alter/modify the abo:e
dition in the interest of environment protection.

ssue EC - 15/06/2023 Page 12013
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32

Ihe above conditions will be enforced inter nlia, undet the provcaons af the Hyier
i Pollutlon) Aet, 1174, the A (I'tevention %
of ane the Tunlie Lokl

(Prevention & Contiol
Pallunent Act, 1981 the Invironment (Protection) Act, 1
thelr nmendments ane rlea

Inenrance Act. 1991 along with
went Mules, 2016 & aln cnripl

Jd 172 0% 2021 arhich mandafze
h effect from 01 n7 20272

f anteal 4!

Ihe proponent shall comply with Plastic Waste Managen 7
with Mol'l- & CC Notifieation No: G.S.R 571 (), date !
Use Plaatic items wit

banning of usage of identificd Sinple
14, whiea

Grant of T'C s also subjecet 1o clreulnrs issued under the EIA Notification 20
arc available on the Mol E&CC website: www. pnrivcsh.njc.in.
Sd/- Sd/- Sd/-
MEMBER CHAIRMAN,
SEIAA, T.S.

MEMBER SECRETARY
SEIAA, T.S.

Sri B. Nanda Reddy,
(4.570 Ha. Building S
Plot Nos. 464 & 465,
Vanasthalipuram, Hy

SEIAA, T.S.

tone, Road Metal and Rough Stone Quarry)

Prasanth Nagar Colony,
derabad — 500 070

Phone No: +91 99595 83399

Emaeil: borstonecrus

Copy to:

WM BN -

Prof. Ch. Krishna Redd
The Member Secretary,
The EE, RO:RR-],
The IRO, MoEF&CC,
The Secretary,
The Director of

hershyd@gmail.com

y, Chairman, SEAC, T.S. for kind information.
TSPCB for kind information.

TSPCB for information.
GOI, Hyderabad for kind information.

MoEF&CC, GOI, New Delhi for kind information.
Mines & Geology Dept., [yderabad for kind information.

/T.C.F.B.O.//

\gj(/‘—\_

JOINT CHIEF ENVIRONMENTAL ENGINEER

Validity AQWN
Digitally si&nse b ‘-‘. . Sunita M

Bhagwail
Member Secre[a]v_
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Governmant of Indin
d Climate Chang®

Ministry of Environment, Forest an
(Issued by the State Environment lmgact Asgessment
Authorlty(SEIAA), TELANGANA)

by vt
To.
The GeneralMangerMining
M/S. TELANGANA STATE MINERAL DEVELOPMENT COHPOHATION
LIMITED ‘
Mineral Development Corporation Limited

M/s. Telangana State
House No. 6-2-915. 4th Floor, Rear block.
HMWSSB premises, Khairathabad,
Hyderabad - 500004.
040-23323150 -500004
Subject: Grant of Environmental Clearance (EC) to the proppsed Project Activity
under the provision of EJA Notifica iqg_zoos-regardfng
e Ty
ey
N L é:}

This is in reference to your application for’ hm?lr'onmenta] Clearance (EC)
in respect of project submitted to. the SEIAA, vide proposa! number
SIAT! G/MIN/418876/2023 dated 18 Feb 2023 The particulars of the environmental
clearance granted 10 the project.are as 'b_'élow.lr s B ’

' T i irl - k3 ST a

SirMadam,

LI

3 ;‘”'@s,
C23B0017G157986

1. ECIdentllicatlan No.f 5.4

2. File No. £ Nl
3. Project Type Z Y &
4, Category % gy il P
5. Project/Activity including "tz _‘!‘(’a].. Viinirig’ of minerals
Schedule No. SChait Dk
6. Name of Project TELANGANA STATE MINERAL
DEVELOF'MENT COFIPORATION

LIMITED
GANA STATE MIN ERAL

pannyrganlzaﬂon M/S, TELAN
DEVELOPMENT CORPORATION

LIMITED
g. Locatlon of Project TELANGANA
9., TOR Date N/A

7. Name of Com)

th terms and condltions are appended herewith from page

The project details along wi
no 2 onwards.

e-signed)
Smt, Sunita M Bhagwat, IFS
Member Secretary

Date: 02/06/2023
SEIAA - (TELANGANA)

Note: A valid environmental clearance shall ; e
nomber & E-Sign generated from PAH!VEbgffr’r’?er::; has EC identification
N mber In all future correspondence. quote identification

This Is a computer generated cover page.

-




 This has veference o your application submitied online on 18.02.2023 (Proposal y,,
SLA/TG/MIN/A18Y76/2023) reccived on 08.03.2023 and secking Environmental Clearang,
for the proposed Stone and Metal of 13.44 Ha (Acres 33.21%) in favour of My,
Telangana  State  Mineral  Development  Corporation Limited, Sy No. 268,
Bandaraviryala Village, Abdullapurmet Mandal, Rangarcddy District. The Mine lease
arca is located between Latitude 17°21'57.98" (N) to 17°21'5724" (N) and Longitude
78°42°34.78" (E) to 78°42°39.33" (). 1t was reported that the nearest human habitalion viz.,

Saddupalli (V) which is existing ot a distance of 920 mts (W); nearcst water hody i.e., a
small water pond cxists at 400 mts and ncarest RF is Bacharam RF exists at a distance of 2.1
km from the mine lease area. 1t was noted that the capital investment of the project is Rs.
100.0 Lakhs and maximum production capacity of the project is as follows:

Stone and Metal - 5,80,431.6 m*/annum

1l It is a semi-mechanized opencast quarry. After breaking the mineral into required size by
drilling and blasting, it is directly Joaded into the trucks. It is reported that the life of the
Mine is estimated as 9 years (@5,80,431.6 m*/annum of Stone and Metal). The total mine
lease area is 13.44 Ha (Acres 33.21'4),

11 The proposal has been cxamined and processed in accordance with EIA Notification, 2006
and its amendments thereof. The State Level Expert Appraisal Committee (SEAC)
examined the application in its meetings held on 20.03.2023 & 28.04.2023. The project is
considered under ‘B1’ category as the minc lease area is 13.44 Ha (Acres 33.21%) > 5.00
Ha Auto ToRs File No. STA/TG/MIN/31651/2019, dated: 31122019, issued by SEIAA.
Telangana. The proponent has undergone the process of public hearing on 29.11.2022 and
submitted final EIA report for issue of EC. Based on the information furnished, presentation
made by the proponent and the consultant M/s. Team Labs & Consultants, Hyderabad;
Minutes of Public Hearing and response of the proponent on issues emerged in public
hearing; In-principle grant of quarry leasc issued by the DDM&G, Hyderabad to
M/s.Andhra Pradesh Mineral Development Corporation Ltd., vide Procds. dt, 26.02.2008 for
a period of 15 years to an extent of Ac. 66.43 (26.88 Ha.); Execution of lease deed was
issued by ADM&G, Hyderabad vide Procds. dt; 14.11.2008 for 15 years ie., uplo
13.11.2023; Principal Secretary to Gowt,, & CIP (TAC) of lndusllngi & Cnmmetw:e (MINES-
1) Department vide G.0.Ms. No.39, dt: 05.06.2018 issued permission lo MfsflSMDC Lid..
to undertake quarrying operations in 59 of (he total area is (Acres 33.?\'/: 1.e., 13,44 Ha),
Scrutinized /Approved Mining Plan. The present milnc lease area is 13,44 Ha (Acres
33.21Y4) which is > 5.0 Ha. Hence, the project is considered under ‘Bl category. ADMG,
Rangareddy District vide Ir. di: 18.04.2023 informed that Ms. TSMDC le:. ‘ru}t‘
commenced quarrying operations and not obtained any dtspnlcl} permit Imm. ch d.uu\l.]:n
exccution of above said quarry lease to tll date, hence the production may be I.Ix.zlllu? ;m ]Ii -
The State Level Environment Impact Assessment Aullhurny (SEIAA) u: its mcull‘"k-. “ut : lul‘
23.05.2023 examined the proposal and recommendations _of SEAC, Telanguna pd iss 'Llh'
Ervironmenal Clnie, Accordngy s S0 & B o s o

H qp - il recommended TE7 Al S
f;g;f:;"“:a“f“gﬁ o SEAC'!Td:“”::I'Cé?-;’f“ Fﬁ%ﬁﬁlﬁm OA No. 09 of 2022 filed

by Pisati Indira Reddy & another. The SEIAA hereby accords Envirunmenf;l C!ear:g;;
for the project as mentioned u'pm No. | under the provisions of EIA Notification 2

; i 9 jeel L
and its subsequent amendments issued under Envxwﬂmeg‘iéz;?“llon} s S
implementation of the following specific and general cO% '

L T T et

— . emmasr RATRP023 DolO

of 1ssue EC - 02/0672023 o =1
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T i gt b b prening Irase arca and consider givin
N Ir e e s vchoms Neem, Raawi ete. b
. ot el b partic 153 arnund mining arca
N . " MR 1 Lo | AL i i i
- einpe planied The CPCD guidelines in this T€S
-
; e 1 P H
- e w treee should be around 2500 saplings per I[ectarc.

g rVIOen chall he made for protection an
W Moot Proponent sh
e lcpse boundary @s per the guidelines of
g TOM MINING operations within
yr el within first 5 years starting from win
seuiopenent of greenbelt shall be governed as Per the EC

~esoctive of the stipulation made in approved mine plan.

. Tne Project Proponent shall make necessary alternat

=~ acveloping grazing Jand with a view © compen

witkin the mine jease. The development of such

.on with the State Government.

essentially implement the directions of
acquisition of grazing land. The sparse trees on such

dzv shelter from the scorching sum should be gerupulously &

teliing and plantation of such trees should be promoted.

The Project Proponent shall undertake all precautionary m

ered flora and fauna an

all develop greenbe

jon.
4elineating action to b
od by Chicf wild Life Warden of the State Govt, and im
and Wildlife Department. A ¢OPY of Wild I

with the State Forest
and its implemmtatinn status (anhua
Ministry.
Fugitive dust emissions from all the sources sh
spraying arrangement on haul roads, loading and un
be provided and properly maintained.

viii.  Effective safeguard measures SU
carried out in critical areas prone

tT

sprinkling shall be
evels of particulate matter such as around «1uSITE amt et
unloading point end wransfer poinis 1he e B

be regularly controlled by installatie” v
preventive meaintenance. Use of suitabic wm ™ et e
may be explored for bettet effectnens™®
the Ambient Air Quality param '
CPCB/SPCB in this regard

ix.  The proponent shall ke appoore = B e TR
the revised NAALQ norms ot Hoed = Y Pa

LS e

coet e »

Fan by A G s - W=~

£C ioanthoshon No Em\“.\‘_

Boat A aannd [elay de
10y eeduce vibration and duat

vadps LM A pmw.? prr.pnncm sh

d care of trecs.

It in 7.5m wide safety

the lease. The whol

ive arrangeme
sate those are
grazing lan
In this regard, Projec
the Hon'ble Supremé Cou

grazing ground,
uarded/ protected against

casures for conservt
chedule-] specics during iy
or the same clearls
ion of flora and launa. The
plcmunlcd in consuliati
ife Conservation Plar

chas conditioning of malenial @0

fnnatars anel

all develop and
g priority

aving more foliage /

[he proponent shall
pect shall also be

Adcquale

zone all along the

CPCB in order 10 arrest pollution
e Green belt shall be

dward side of the active mining area. The
granted by the Ministry

ats for livestock feed
s which are coming
d shall be donc in
{ Proponent should

it with regard 1o
hich provide mid-

ginn and

Plan shall M

1) shall be submitted to the Regional Office ! .

ould be controlled regular’
loading and 3! tranafes mo



36

onitoring during operational phase of the project, the sy
. mineralogical composition and recordg

As part of ambient air quality m
d for their minera

samples ghall also be analyze

matntained.
ollution during

re to be implemenied 1o reduce air P

The following measures 8

Xi.
wransportation of mineral:-

Roads shall be graded to mitigate the dust emission.
water sholl be sprinkled at regular interval on the
cervice roads by water sprinklers to Suppress dust.

The air pollution control equi , vacuum suction hoods, dry
hall be installed at Crushers, belt-conveyors and other arcas
avoid

fogging syster etc. 5
i -on. The belt conveyor should be fully covered 10
cessary measurcs 0

main haul road and olher

prone 10 &I pollution
eneration of dust while transportation. p shall take ne
avoid generation of fugitive dust emissions.
psportation load on the environment will be
ularly. Vehicles

. The polluton due fo @
inkling will also be donc reg

effectively controlle
with PUCC only will be allowed 1© ply. The min
carried out through covered true
shall not be overloaded. Proj
vehicles from authorized pollution {esting centers.

d in case of roads passing

« No Transportation of the minerals chall be allowe
habitations- In such cases, PP shall construct 2 ' b, s’ road

through villages/

for the purpose of transportation of the minerals Jeaving an adequat¢ gap (at least

200 meters) $O that the adverse impact of sound and dust along with chances of
avoided. All costs resulting from widening and strengthening

accidents could be
of existing public road network shall be bome bY the PP in consultation with
epariment. Transportation of minerals through road
i hall be allowed in consultation

nodal State Govt. D
 case of existing village/ rural roads st
ening such that

n shall be

icles carrying the mineral
ipUC! cerlificate for all the

the, carrying capacity of roads is increased to ban¢
Jlution .due 0 transportation Joad on the environment will be effectively
so be done regularly.

controlled and waler sprinkling will al
g are to be implemented o reduce Noise pollution:=
Jes and other cquipment

tenance of vehic
of workers 10 excessive NOIse:
d shall be provided with pro

The following measur
3 Proper and regular main

y Limiting time exposure

% The workers employe
earmu

xi.
lection equipment and

of trucks entering Of Jeaving the mine is 10 ¢ |imited to moderai€ speed

of 25 kmph to prevent undue noise from emply trucks.
% Workers engaged in operations of HEMM, etc should be providc
shall be provided with

plugs.fmuffs.
» All personnel including laborers working in dusty
ness and

Froiectiw: respiratory devices long with adequ
information on gafety and health aspects.
held responsible in case i

% The PP shall be
personals/ laborers are working without personal pro

d with eat

arcas
ale training: Aware
{ has been found that waorkers/
tective equipment.

/MIN418676/2023  Date of 15509 EC” 062028 Pt ok 13
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The Project Proponent qhall take measures for control of noise levels helow 45 dBA
the provisians faid

the work environment. Mensures should be taken 1o comply with
ander Noise Pollution (Regulation and Control) (Amcndmcni] Rules. 2010- dt
11.01.2010 issued by the MoB&F, GOl to control noisc 1o the prcscribcd levels

Lation, whichever

ce or within the nearest habi
oable DGMS guidelines

The peak particle velocity at S00m distan
is closer shall be monitored peﬁodically as per apphicd

The illumination and sound at night at project sites will disturb the villages i respect 0f

both human end animel population. Consequent slecping isorders and SIres may affec!

the health in the villages Jocated close 10 mining operations: Habitations have the i ght
at the piological clock

for darkness and minimal nois¢ levels at night. PPS must ensure (0
of the villages is lights/ masks away rom'the

not disturbed; by orienting the floodli
villagers and keeping the noise leve

Is well within the preseri
hours.

Fencing shall be provided all around the working mine ared.

Vehicular emissions shall be kept under control and regularly monitored. Measures shall
be taken for maintenance of vehicles used in mining operations and in transportation ©

mineral from mine face to the plant, The vehicles shall be covered with @ tarpaulin and
shall not be overloaded.

Regular monitoring of ambient ait quality shall be carried out and records maintained

b) Water Pollution:-

vi,

The source of Walct is through tankers from nearby village. Total waler requirement is
8.6 KLD. Out of that, 3.5 KLD is uscd for Wet drilling operation, 2.5 KLD for Water
sprinkling on hau) roads and for waste dump, 2.0 KLD for domestic Water and 0.6 KLD
for Green belt development. Wastewater generated from the domestic section is to be
disposed into septic tank followed by soak pit.

Garla:nd d.m'm and silation ponds of appropriatc size should be constructed for the
working gut o arrest flow of silt and sediment. ‘e water O collected should be utilized
for watering the mine area, roads, green belt development eic. The drains should be
regula{ly desilted, particulerly afler monsoon, and maintained properly.

Washing of all transport vehicles should be done inside the mining lease

ETP shall also be provided for workshop and wastew o i
operation, There will be zero waste water Eischa:ge fr:mntl]:; p%:::med e L

Industrial waste water (worksh and wast ! i
':.n “m;dh:“d ll::ri;d 50 85 to co?form to&t;: r::*::?iregl:?;nﬁ:ditﬁ)s:rh g:tlidf b e
ime. The standards shall be prescribed throu h ibed ftom time (0

" gh Consent t i
:Oﬁzéfr‘ls:gd_s‘tate Pollution Control Board (SPCB). The workig’:;;‘-:e (CTO) issued by
X s initial passage through Ol en A grease trap. nt shall be treatcd
roject Proponent shall regularly m i intai

ond quality Y onitor and maintain records w.
mﬂ%::‘g \;npm _smunmd‘me mine lease by establishing & netwo:]:'u%-rou.“d, water level
e Sona] Dircstor, COW énsmllauuns during the mining operation i existing wells as
: " Southern Region, Hyderebad. Data lhusm consultalion with
collected should be

sental
reguler interval to MoEF, CGWA and CGWB, Suutm_?_
egign, Hyderabad

.



vil. Repular monitoring of

v -\Elz.ﬂ':c n::;\ilc:lrmg of water quality upstream and downstream of a
weler bodies andost and rc(.:ordlof monitoring daa should be maintained. The ng
disturbed. The Wa{csrtr;:m w: ich re Nlowing in and around the village, should no?r:el
wining period. In should be nurtured so as not to go down below the pre.

case : iy i
e viilof any Wwales scarcity in the arca, the Project Proponent has 1o
tabl in open dug wel loagtl:r:; l.or llhmr usc. A provision for regular monitoring of water
o o Thec;ﬁe in village shou.ld be ascertained the impact of mining over

port on changes in Ground water level and quality shall be

submitted on six-monthly basi i
. s i - i '
RO Hydcraﬁad, (I:se r::)ra I;d(l}r:lslry of Environment and Forests, its [ntegrated

Gichind Viaees Bt | Groundwater Authority, Regional Director, Central
s » Slate Pollution Control Board and Central Pollution Control

djoining water bodies

viii. The Project Proponent shal g
Sidurend springs and pErelnt::i];e::lT:] l‘Egu!ar_ monnon.ng qt‘ natural water course/ water
Sl e e regocds. Frhe site 15 existing/ flowing in and around the mine lease
. —— an 4 dgwlis(re:mpf}mm shagldundcrlake regular monitoring of
: . r m of water bodies passing within and nearby/
adrlj;c:lmdlo the mine lease and maintain its records. Sufficient num%cr of gullies sIL?ITbﬁvé
p ozt ri‘ alpproprlzltlr: lplaces within the _lease for management of water, PP shall
carry gular monitoring w.r.. PH and included the same in monitoring plan. The
parameters to be mogua'rcd shall include their water quality vis-a-vis suitability for
auistajeﬁas p;:; CPCB criteria and ﬂlow rate, It sllm;l be ensured that no obstruction and/ or
leration made to water bodies during mining operations without justification and
prior approval of MoEFCC. The monitoring of water courses/ bodies existing in lease
area shall be c?.rried out four times in a year viz. pre- monsoon (April-May), monsoon

(August), post-monsoon (Noven?bler) and win%er (January) and the record of monitored

data may be sent regularly to Ministry of Environment, Forest and Climate Changc and

its Regional Office, Central Ground Water Authority and Regional Director, Central

Ground Water Board, State pollution Control Board and Central Pollution Control

Board. Clearly showing the trend analysis on six monthly basis.

ix. Quality of polluted water generated from mining operations which include Chemical
Oxygen Demand (COD) in mines run-off: acid mine drainage and metal contamination
in runoff shall be monitored along with Total Suspended Solids (TDS), Dissolved
Oxygen (DO), pH and Total Suspended Solids (TSS). The monitored deta shall be
uploaded on the website of the company as well as displayed at.the project site in public
domain, on a display board, at suitable location near the main gate of the Company.
o ircular NoJ-20012/1/2006-JALI (M) dated 27.05.2009 issued by Miisty o
Environment, Forest and Climate Change may also be referred in this regard.

n : dwater resources in the area shall be
: asures to augment groun

X. Suitable conservation me ltgtr?on with Regional Dircctor, CGWB, Southern

i i sulta ) J

planned and 1mplemcqlcd in con btk e et N
Region, Hyderabad. Suitable measures should be g H—

xi The project proponent shall cosure that no natural WAlCreourse andent
; tions.
rces shall be obstructed due to any opera ) .

1::::;55_10“ from the competent authority should be obtained for drawl of ground water,

: ired for this project. it's

- if any, requir tions shall be restricted o above ground water table and it should n}ot

xiii. Tha e 0P ble. In case of working below ground water table, prior appro B

imersecl\lflgr?undw; Erwt?m:;n:m Forest and Climate Change and Central Ground Waler
of the Ministry 0 ’

tained, for which a detailed hydro-geological study shall be carried

Auth’?:ty;::&b:no;x monthly basis on changes in Ground water level and quality shall
out; 1he

be submitted to the Regional Office of the Ministry.

xii,

\ssua EC - 02/08/2023 Pagatol '3
FC 1dentiication No. - EC23B001TG157986 File No, - SIAIT GM'.NM'IGB?SJZO% Date of Issi
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and other \\'a1c:‘;\[::;:;:i:wnmm .‘fhnH l.w taken fo prevent pollution of natural «rean

il 1\n]n|]cc!\\:n[c .cnns?'-lbmlmn with the State Pollution Control Board

R :h :111-.';mn|; ¢hall be carried out and measure for ree

il Pt;il;q[' he ".nltcn up und reported o the Regional Office of he
b ion Control Board/Commitice.

jucing the

Solid Waste -

The Overburden (O.B.) generated during (he mining operations shall he stacked

carmarked OB dump site(s) only and it should not be kept active for a long period of
width and angle of slope

ime. The physical parameters of the OB dumps like height.
ghall be govemed as per the approved Mining Plan as per the guidelines { circulars
‘5'5‘_’36 by D.GM.S wrl safety in mining operations shall be strictly adhered t0
maintain the stability of op s0il/OB dumps.

d and rehabilitated by local plantation.

The excavated ared shall be backfilled, reclaime

Plantation shall be carried out, which will further improve the environment and aesthetic
beauty.

During the conceptual phase, the waste will be generated which will be utilized to

backfill. The excavated pit shall be backfilled and reclaimed by native species of plants.
shall be done in scientific manner as per the

The reclamation of waste dump sites

Approved Mining Plan cum Progressive Mine Closure Plan.

Separate area shall be demarcated for overburden and refilling. The physical parameters

of the waste dumps like height. width and angle of slope shall be governed as per the

ved Mining Plan as pef the guidelines:’circutars issued by DGMS w.r.t safety in

mining operations shall be strictly adhered to maintain the stability of waste dumps.

The Project Proponent shall carry out slope stability study in case the dump height is
ore than 30 meters. The slope stability report shall be submitted to concened Regional

m

Office of MoEF&CC.

Catch drains, settling tanks and siltation po!
around the mine working, mineral yards an
runoff water and flow of sediments directly into the water bodies (
etc.). The collected water should be utilized for watering the mine area, roads, &
development, plantation €te. The drains/ sedimentation sumps €ic. shall be de-siltcd
regularly, particularly after monsoon season, and maintained properly.

Check dams of appropriate size, gradient and length shall be constructed around mine pit
and OB dumps to prevent storm run-off and sediment flow into adjoining water bodies
A safety margin of 50% shall be kept for designing of sump structures over and abmré
pc:lak_ r_amfall (based on 50 years data) and maximum discharge in the mine and its
adjmrflng area which shall also help in providing adequate retention time period thereb

allowing proper settling of sediments/ silt material, The sedimentation pits/ su h f
be constructed at the corners of the garland drains, B N
The following measures are 10 be adopted to control erosion of dumps:-

Wds of appropriate size shall be constructed
d Top Soil/OB/Waste dumps to prevent
Nallah/ River/ Pond
reen belt

» Retention/toe walls shall be provided at the foot of the dumps
» Wor‘ked out slopes are to be stabilized by planting app[:o riat
species on the slopes. The gullies formed on slopes should bepad A
tc::rc 011? as it impacts the overall stability of dumps. The dum Qi
; e:l:lc': :da;;ddwuh the help of gh_mzer! compactors thereby ensur?nmass Shoulq be
o ;;c !Bmp mass. In critical areas, use of geo textiles/ & proper hiling
rs / Bentonite etc. shall be undertaken for stabilization ogr"t?'ﬂzlembranes /
he dump

.

-—




10.

11.

Waste oils. used oils generated from the HI:MM, mining operations, il any, shy, |
disposed as per the lazardous Waste (Management, Handling and 'I'mnshmmdaf
Movement) Rules, 2016, 10 the Recyelers authorized by TSPCB. J
The proponent shall not dump any wasle from their Mining activity outside the Mj,

L.case Arca. under any circumstances

General Conditions:

30 years OR Life of mine, whichever is carlier. It

This order is valid for a period of
9 years (@5,80,431.6 m*/annum of Stone

was reported that the life of the mine is
and Metal).

Environmental clearance is subject to oblaining clearance,
(Protection) Act, 1972 from the Competent Authorily, as may

i any, under the Wildlife
be applicable to this

project.

Environmental Clearance is granted subject to final outcome of Hon'ble Supreme Court
of India. Hon'ble High Court of Telangana, Hon'ble NG Chennai_in O.A. No.09 of
2022 filed by Sri Pisati Indira Reddy & Others and any other Court of Law, if any, as
may be applicable to this project.
The Project proponent complies with all the statutory requirements and judgment of

Hon’ble Supreme Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014
ion of India & Ors before commencing the mining

in matter of Common Cause versus Uni
operations.

The State Government concerned shall ensure that mining operation shall not be
commenced till the entire compensation levied, if any, for illegal mining paid by the
Project Proponent through their respective Department of Mining & Geology in strict
compliance of Judgment of Hon'ble Supreme Court dated 2nd- August, 2017 in Writ
Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of India &

Ors.
The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mincral
s & regulations made there under. PP

(Development & Regulation), Act, 2015 and rule ;
shall adhere to various circulars issued by Directorale General Mines Safety (DGMS)

and Indian Bureau of Mines from time to time,
The Project Proponent shall obtain consents from all the concerncd land owners, before
start of mining operations, as per the provisions of MMDR Act, 1957 and rules made
i i d by it.

there under in respect of Jands which are not owne o .
‘The Project Proponent shall follow the mitigation measures provided in Eﬂotkt_t s
Office Memorandum No. 7-11013/57/2014-1A11 (M), dated 29th Octob:_:rt 2014, t}tln&d
“Impact of mining activities on Habitations-Issus related to the mining Projects
whcgcin Habitations and villages are the part of mine lease areas or Habitations and

il re surrounded by the mine lease area”. _
:oai?:i:g activities will be allowed in forest arca, if any, for which the Forest Clearance

is not available. .
“The mining lease holders shall, after ceasing
the mining area and any other area wh_19h may hafc b
activities and restore the land to a condition which is fit
“Consent for Qperation” shall be obtained from
d Water Act 10 carry on mining.

mining operations, undertake ro-gra_ssing
een disturbed duc to their mining
for growth of fodder, flora, fauna

etc.”
“Consent for Establishment” & _
Telangana State Pollution Control Board under Air an
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Proponent shal ' —
medical cxami\m{:;g:":i'“:}1:‘}"\:_":1?:1\(“1&1 [ealth Specialist for Regular and Periodical
accondingly: also, Oceupatio llll ers engaged in the Project and maintain recards
BP. dishetes ‘h;bi\ ll o ealth check-ups for workers having some ailments like
e n:;“ ; A smpkmg, cte. shall be undertaken once in six months and
ERRIERA “[ﬂ'l preventive measures taken accordingly. The Recommendations of
any reputed National Institute of Miners Health, for ensuring good occupational
envaronment for mine warkers, shall be implemented.  Status report on the same may be
et 10 MoEF& CC Regional Office and DGMS on half-yearly basis.
The Project Proponent must demonstrate commitment to work towards ‘Zero Harm’
from their mining activities and carry oul Health Risk Assessment (HRA) for
identification workplace hazards and assess their potential risks to health and determine
appropriate control measures to protect the health and wellbeing of workers and ncarby
community. The proponent shall maintain accurate and systematic records of the HRA.
The HRA for neighbourhood has to focus on Public Health Problems like Malaria,
Tuberculosis. HIV. Anaemia, Diarrhoca in children under five, respiratory infections due
to bio mass cooking. The proponent shall also create awareness and educate the nearby
community and workers for Sanitation, Personal Hygiene, Hand washing, not to defecate
in open. Women Health and Hygiene (Providing Sanitary Napkins), hazard of tobacco
and alcohol use. The Proponent shall carryout base line HRA for all the category of
workers and thereafter every five years.

14. The Proponent shall catry out Occupational health surveillance which be a part of HRA

15.

and include Biological Monitoring where practical and feasible, and the tests and
investigations relevant to the exposure (e.g. for Dust a X-Ray chest; For Noise
Audiometric; for Lead Exposure Blood Lead, For Welders Full Ophthalmologic
Assessment; for Manganese Miners a complete Neurological Assessment by a Certified
Neurologist. and Manganese (Mn) Estimation in Blood; For Inorganic Chromium-
Fortnightly skin inspection of hands and forearms by a responsible person. Except
routine tests all tests would be catried out in a Lab accredited by NABH. Records of
Health Surveillance must be kept for 30 years, including the results of and the records of
Physical examination and tests. The record of exposure duc to materials like Asbestos.
Hard Rock Mining, Silica, Gold, Kaolin, Aluminium. lron, Manganese, Chromium,
Lead, Uranium need to be handed over to the Mining Department of the State in casc the
life of the mine is less than 30 years. It would be obligatory for the State Mines
Departments to make arrangements for the safe and secure storage of the records
including X-Ray. Only conventional X-Ray will be accepted for record purposes and not
the digital one. X-Ray must meet ILO criteria (17 x14 inches and of good quality).

The Proponent shall maintain a record of performance indicators for workers which
includes (a) there should not be a significant decline in their Body Mass Index and it
should stay between 18.5 -24.9, (b) the Final Chest X-Ray compared with the base line
X-Ray should not show any capacities ,(c) At the end of their leaving job there should be
no Diminution in their Lung Functions Forced Expiratory Volume in one second
(FEV1), Forced Vital Capacity (FVC), and the ratio) unless they are smokers which has
to be adjusted, and the effect of age, (d) their hearing should not be affected. As a proof
an Audiogram (first and last need to be presented), (e) they should not have developed
any Persistent Back Pain, Neck Pain, and the movement of their Hip, Knee and other
joints should have normal range of movement, (f) they should not have suffered loss of
any body part. The record of the same should be submitted to the Regional Office
MoEF&CC annually along with details of the relief and compensation paid 1o worker;
having above indications.

L/ 4



16, Project Proponent shall make provision for the housing for workcers/labors or shall
construct labor camps within/outside (company owned land) with necessary basic
infrastructure/ facilities like fuel for cooking, mobile toilets, mobile STP, safe drinking
water. medical health care, eréche for kids etc. The housing may be provided in the form
of temporary structures which can be removed after the completion of the project related
infrastructure. The domestic waste water should be treated with STP in order to avoid

contamination of underground waler.
The activities proposed in Action plan prepared for addressing the issues raised during

17
the Public Hearing shall be completed as per the budgetary provisions mentioned in the
Action Plan and within the stipulated time frame. The Status Report on implementation
of Action Plan shall be submitted to the concerned Regional Office along the Ministry

along with District Administration.
The Project Proponent shall adhere to the working parameters of mining plan which was

submitted at the time of EC appraisal whercin year-wise plan was mentioned for total
excavation i.¢. quantum of mineral, waste, over burden, inter burden and top soil etc.. No
change in basic mining proposal like mining technology, total excavation, mineral &
waste production, lease area and scope of working (viz. method of mining, overburden &
dump management , 0.B & dump mining, mineral transportation mode, ultimate depth of
mining etc.) shall not be carried out without prior approval of the Ministry of
Environment, Forest and Climate Change, which entail adverse environmental impacts,
even if it is a part of approved mining plan modified after grant of EC or granted by State
Govt. in the form to Short Term Permit (STP), Query license or any other name.
19. The land-use of the mine lease area at various stages of mining scheme as well as at the
end-of-life shall be governed as per the approved Mining Plan. The excavation vis-a-vis
backfilling in the mine lease area and corresponding afforestation to be raised in the
reclaimed area shall be governed as per approved mining plan. PP shall ensurc the
monitoring and management of rehabilitated areas until the vegetation bccomes self-
sustaining. The compliance status shall be submitted half-yearly to the MoEFCC and its

concerned Regional Office.
20. A Final Mine Closure Plan along with details of Corpus Fund shall be submitted to the
SEIAA and MoEF&CC, Gol, 5 years in advance of Final Mine Closure.
21. The project shall have a well laid down-environmental policy. The environmental policy
should prescribe for standard operating procedures to have proper checks and balances
and to bring into focus any infringements / deviation / violation of the environmental

conditions.

22. A separate ‘Environmental Management Cell’ with qualified manpower should be set-up

under the control of a Senior Executive. The Senior Exccutive shall directly report to

Head of the Organization. Adequate number of qualified Environmental Scientists and

Mining Engineers shall be appoi nted and submit a report to RO, MoEFCC.

The environmient safeguards contained in the EMP Report should be implemented in
entation of environmental safeguards rests

letter and spirit. The responsibility of implem
fully with the proponent i.e., M/s. Telangana State Mineral Development Corporation

18.

23.

Limited.

24. All the conditions, liabilities and legal provisions contained in the EC shall be equally
applicable to the successor management of the project in the event of the project
proponent transferring the ownership, maintenance of management of the project to any

other entity. 3
25. The proponent shall comply with any other conditions stipulated by the Dept. of Mines
other concerned statutory Authority / Department.

& Geology, Govt. of Telangana and

B W E o S i e RE T TP e——————— N ST B P L o T R O S Damas §Y o8 1Y



16.

217

29.

30.

3l

32.

33

35.

36.

43

No change in mining (echnology md seope of working shou
ﬂPPT}“”’l of the SEIAA, 7.5, No further expansion of modifications in the mine shall b¢
cammicd out without prior approval of the SEIAA, Telngani / MO s&F, Gol, New Delhi.

as applicable.
ver) of the entirc

nd use & land €0
d submif 8 report

digital map (land

The Project Proponent shall prepare
|and usc patter an

Jease area once in five years purpose of monitoring
o concerned Regional Office of the MoEFCC.
regarding date of financial

¢ Regional Office
0 d the date of

ities should inform to th i
ncerned authoritics an

The Project Author
{ the project bY the ©

closures and finel approval 0
start of land development work.
an including excavation, quantum of mineral and waste

No change i the calendar pl
ro waste waler discharge from the plant.

should be made. There will be ze
f the terms and

The proponent 3 submit half-yearly compliance 1epO"
conditions stipulated in this order in hard @ soft copies o 1€ IAA;? and
+onal office of MoEF&CC, Gol, I-Iyderabad on December

ted Regional office 0
of each calendar year.
oEF&CC, Gol, Hyderabad

Officials from TSPCB & the Integrated Regional Office of MoE
who would be monitoring the implementation 0 enviromnental safeguards should be
given full co-operation; facilities and documents/data by the project proponents during

ents shall be submitted to the CCF.

tion. A complete set of all the documn

&CC, Gol, Hyderabad.

¢ esmblished in the core Zon¢ as
should be decided based on the
d ecologically
on with

{ations should b
[ the stations
d environmentally dn
be undertaken in consultati

Four ambient air quality-monitori
well as in the puffer zone. Location 0
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sensitive targets and frequency of mo

the State Pollution Control Board.

Ministry including its

Data on ambient air quality should be regularly submitted 0 the
Jution Control Board/

Integrated Regional Office Jocaled at Hyderabad and the State Pol
Central Pollution Control Board once in six months.

pessonnel working in dusty arcas should wear i i i
‘ : protective respiratory devices and the
should also be provided with adequate training and information on safety and heall?r:

aspects.

The proj
shallp beji:!: sﬂ;og;gezt shall ensure tI?a1 no natural watercourse and/or water resource
ue to any mining operations. Necessary safeguard measures 1:
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p he first order streams, if any, originating from the mine lease shall be taken

Occupational heal ;
: ih surveillance
periodically to observ program of the workers s
¢ : would .
measures, if needed any contractions due to exposure to dust and t!’:keumic.mkm
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37, The activitie e e .
m::uzi‘“;:"“‘ proposed for CER shall be implemented in a time bound mange, ,

port of implementation of the same along with d I and

]Jhomgm hs. : g wilh - documentary proof i

p phs. purchase documents, latitude & longitude of infrastructure devel 2
road constructed needs (o be submitted fo Regional Office MoEF&CC e
with audited statement, The proponent shall strictly follow the OM N annually algn,
dt: 30.09.2020 and | : : y follow e. 0.22-65.217-14.111
\ 020 and implement the commitments made by project pro i
%:hliig hearing as a part of CER contained in EIA/EMP repnf( ject proponent during the
i¢ funds earmarked for cnvi : R

lakhs and recurring Cn.:t: ’;{;.“;fllg;mﬂ::‘ E;}U;:E;lmn m;aswcs ((,ap]lfﬂ[ cost: Rs. 15,45

and should not be diverted for other purpose Th:TL)de;u;ﬂoiitlézp; mu':eﬁ}sﬁ? o

subsequently increased if the proj . aled for the EMP shall be

expenditure should be reported g) lﬁic;d?l??;trm:riia?es " ﬂ?e oy O'f Lo Teur wise
at Hyderabad. y and 11s Integrated Regional ()ffice located
39. The project i : :
o e o s P B e &
6 J ) ( tes in addition to the relevant
oﬁﬁ:c::i;{ the Government who in turn has to display the same for 30 days from the date
R presa:ribeg undeP:DJ[:Cl Eloquncnl to the concerried State Pollution
amended sub ¢ nv:ronmt_ant (Prolection) Rules, 1986, as
sequently, shall also be put on the website of the company along with the
iasl;:c 3( co;npliancedot}'l environmental clearance conditions and shall also be sent to the
ive Integrated Regional Office of ini i :
Climats Chungs Hydcmbgd e the Ministry of Environment, Forest and
41. "ljhe project authoriti.es should advertise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accorded environmental clearance and a copy of the clearance letler is available with the
State Pollution Control Board and SEIAA, Telangana.

42. The proponent shall obtain all other mandatory clearances from respective departments.

43. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

44, Concealing the factual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions
of Environment (Protection) Act, 1986. S

45. The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environ{rqem protection.

46. The above conditions will be enforced inter-alia, under the provisions of the Water

" (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.

47. The proponent shall comply with Plastic Waste Management Rules, 2016 & also comply
with MoEF & CC Notification No: G.S.R. 571 (E), dated: 12.08.2021 which mandated
banning of usage of identified Single Use Plastic items with effect from 01.07.2022.

EC identification No. - EC23B001TG157986  File No. - SIATG/MIN/418876/2023 Date of Issue EC-0206/2023  PageilZoild




&, Grant of EC is also subject 10 cir

culars issued under the FIA Notification

are available on the MoEF&CC websile: www. pativesh.nic.in

sd-

01£, which

_ Sdl- $d/-
mEMBEEF: Eicam,\m MEMBER CHAIRMAN,
SEIAA.TSS. SEIAA, TS, SEIAA, T.S.

To

Sri K. Rajasekhar Reddy, General Manager (Mining),

M's. Telangana State Mineral Development Corporation Limited,
[13.44 Ha (Acres 33.21%) Stone and Metal],

Bouse No. 62915, 4™ Floor, Rear Block,
HMWSSB Premises, Khairatabad,
Hyderabad - 500 004

Ph Nao: 040-23323150 / +91 8008558580
Email: mddtd.mining@gmsil.com

Copy to:

. Prof. Ch Krishna Reddy, Chairman, SEAC, T.S. for kind information.
The Member Secretany, TSPCB for kind information.
The EE.RO: RR-1, TSPCB for information

2

3. )

4. TheIRO, MoEF&CC Gol, Hydcrabad for kind information.
5.

6.

Tne Director of Mines & Geology Dept., fo

/T.CEB.OJ

JOINT CHIEF ENV[RONMENTAL EN

The Secretary MoEF&CC, Gol, New Delhi for kind information.

t kind information.

GINEER
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State Level [y
LS LN S fronment Impact Assessment Anthody (S1ETAA)
) Lelnnaann Stnte
sovernment of 1ndia
\ .
- ":”-‘“l ol L fronment Forests & Climate Change
ALY tinddustrial Dstate, Sanathongar, ydernhad 00 01K

REGD POST WITITACKDUL

2018: ({30 D419.93.2018

et No, SE 'S/QL/RRD-2

h sub:  SEIAA, Telangana - 5,038 11a, Rough Stone & Road Metal Quarry of M/s. KRC
\\%0 Infra Projects, Sy. No. 268 of DBandaraviryala (Chinnaraviryala) (V),
G Abdullapurmel (erstwhile Haynthnagar) (M), Rangareddy District -

d
aga?ﬁ\ \\e * Enyironmentnl Clearance - Issued - Reg.
Q\\-" 1. This has reference to your appliention submitted onlinc on 06.02.2018 (proposal no.
SIA/TG/MIN/72744/2018) received on 09.02.2018 sceking Environmental Clearance for the
proposed Rough Stone & Road Metal Quarry in favour of M/s. KRC Infra Projects, 5Y- No.
268 of Bandaraviryaln (Chinnaraviryala) (V), Ahdullapurmet (erstwhile Hayathnagar)
(M), Rangareddy District. It was reported that the nearcst human habitation VIZ., Pillaipalli
(V) exists at a distance of about 2.1 km [rom the mine lcase arca. It was also reported that
nearest water body ic., Pillaipalli Lake exists at a 1.96 km and nearest RF ic, Bacharam RF
exists at a distance of 4.5 km from the mine |ease area. It was noted that the capital investment

of the project is Rs. 50.0 Lakhs and maximum capacity of the project is as follows:

Mining of Rough Stone & Road Metal - 21,336.0 m’/annum
reaking the mineral into required size by
cks. It is reported that the life of the Mine

5.038 Ha. (Ac. 12.45) ie., Ac. 6.0 in
Common area in

. Itis e semi-mechanized opencast quarry. After b
drilling and blasting, it is directly loaded into the Iru

is estimated as 13 years. The total mine lease area is
A-Zone (Block No. 9A) & Ac. 4.0 in B-Zone (Block No.9B) and Ac.2.45 in

Bandaraviryala Mining Zone.
IIL The proposal has been examined and processed in accordance with EIA Notification, 2006 and
its amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the
application in its meeting held on 16.02.2018. The project is considered under B2 category and

exempted from the process of public hearing as the mining lease area is less than 25 Ha. as per

provisions laid under EIA Notification, 2006 & its subsequent amendments. Based on the
the proponent and the consultant M/s. Sn Sai

information fumished, presentation made by

Manasa Nature Tech Pvt. Ltd; In-principle grant of quarry ease by the DMG, Hyderabad vide

Notice DL 06.05.2017 for a period of 15 years; Approved Mining Plan; Lr. dt. 15.02.2018 of

ADMG, Rangareddy District informing that no quarry leases are existing within 500m from the

proposed mine lease are; the Commilttee considered the project proposal and recommended for

i tal Clearance. The State Level Environment Impact Assessment Authority

(SEIAA) in its meeting held on 05.03.2018 examined the proposal and recommendations of
SEAC, Telangana for issue of Environmental Clearance. Accordingly, after discussions in the
matter and considering the recommendations of the SEAC, Telangana, the SETAA, Telangana
hereby accords prior Environmental Clearance to the project as mentioned at Para no. 1
under the provisions of the EIA Notification 2006 and its subsequent amendments issued under
Environment (Protection) Acl, 1986 subject 1o implementation of the following specific and

general conditions:
A. Specific Conditions:

a) Air Pollution:-

i, Wet drilling method shall be adopted t
shock tube initiation system for blasting s

ii.  While taking afforestation activity under EMP, the project proponent shall develop and
maintain greenbelt along the boundary of mining lease area and consider giving priority
to indigenous and evergreen species like Neem, Ganuga, Ficus, etc., having more foliage
{ green cover to absorb dust and other particles around mining area, in consultation with
local DFO. The proponent shall Geo-tag all the saplings planted.

. be controlled rogularly. Water

\ ik, Fugitive dust emissions from all the sources should
arrangement on haul roads, loading and unloading and at fer points should

spraying arre
‘ be provided and properly maintained.
Page 1 of 4

o control dust emissions. Delay detonators and
hall be used so as to reduce vibration and dust.




vi.

vii.

ix.

b) Water Pollution:-

i

§iL

V.

_¢) Solid Waste :-

L

i
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bed levels. Workers engaged in operations of

safety of Human & Animal life
g operations

measures for
activity as Blastin,

m nearby village. Total water requirement is
5 KLD is used for

for Dust Suppression, 0.
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opment of grecnbelt
is to be disposed into septic

should be constructed for the

p
tank followed by soak pit.
n ponds of appropriate size
r so collected should be utilized

Garland drain and siltatio
working pit to arrest flow o
for watering the mine arca,

regularly desilted, particularly after
monitoring of ground water
1ls by the project proponent in
tor, CGWB, Southern Region,
EF, CGWA and CGWB, Southern,

establishing 8
area in consultatio
thus collected shou
Region, Hyderabad.

Suitable conservation m
planned and implemente

network of existing we

n with Regional Direc
Id be sent at regular interval to Mo

£ silt and sediment. The wate
development etc. The drains should be

roads, green belt
‘monsoon, and maintained properly.

level and quality should be carried out by

and around project
Hyderabad. Data

t groundwater resources in the area shall be

easures (o augmen
d in consultation with Regional Director, CGW.

" B, S
ble measures should be taken for rainwater harvesting. e

Region, Hyderabad. Suita
Permission from the competent authority sbould be obtained for drawl of ground water,

if any, required for this project.

Topsoil, if any, shall be sta

should be used for plantation purpose. The entire exc

afforested.

cked properly with proper slope with adequate measures and

avated area shall be back filled and

Separate area shall be demarcated for overburden, if any and refilling.

The following. measures are to be adopted to control erosion of dumps, if any:-
> Retention/toe walls shall be provided at the foot of the dumps, if any

> Worked out slopes are to be stabilized by planting appropriare. shrub/gras

S

species on the slopes.
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xii, Personnel working i
xif. The project proponent
shall be

«iv. Occupational health su
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anons, if any. shall

mining Oper
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qures 10 aunid

hadics. 1f

This order is valid fo od of 13 ye
jssucd by the Government of Telangana
was reported (hat the life ©
A Final Mine Closur¢ Plan along with details of Corpus
SEIAA and MoEF&CC, Gol, 5 years in advance © Fin

w & “Consent for Opcration" shall be
oard under Air and Water Actlo¢

n the
le'mentaﬁon 0

rit. The responsibih of im
.. M/s. KRC Infra Projects:

EMP Report sh

containcd i
i f cnvironmcnt

gal prov 5 | 2
f the project 1N the t of the project
management of the project 10 any

in the EC shall be equally

er condition$ sr.ipulsted
ed statutory Authority /
should be made without priof
fications in th¢ ine shall be
E&F, ol New Delhis

vii The proponent co
Govt. of Telangana a7

and scope of working

/ Mo

jon or modi

+ half-yearly compliance reports the terms and
" hard and soft copies 10 ! pCB and
and 1* Decembe! of each

is order 1n
%CC, Gols Chennai on 1# June

EF&CC, Gol, Chenn
feguards should be BivE

ai who would
n full co-

office of Mol
ing ther

nal
v'nonmcrllal sa

operation, facilities a0 docu a
inspection- jete set of all th documents shal
CCF, Regi Office to MoBF&CC, Gol, Chennai:
air qnxlily-moniioring stations should be established in the core Zon¢ as
jon of the stations § ould be decided pased on the
s and environmcnlally and ecologically
uld be undertaken in consultation wi

ubmitted to the Ministry including it
ontrol Board/ Central

sensitive (arge
ion Control Board.
te Pollution C

the State Polluti
xi. Dataon ambient 3if quality should be regularly S
{ Chennai and the 513

Regional Office Jocated 2
Pollution Control Board once in six months.
sty areas should wear protective respiratory devices and they
ing and information on safety and health

il Personnel working in du

should also be provided with adequate train
aspecls.

xiii. The project proponent sh

al] ensure that no natural waleTcourse and/or water resources
safeguard measures 10

shall be obstructed due to any minin i
g operations. Necessary
7 protect the first order streams, if any, originating from the mine lease shall be taken.
L'A i 1
w‘odi :;c’:]nnli hcalb:;v surveillance program of the workers should be undertaken
y to 0 ¢ any contractions due to exposure to dust and take corective

measures, il needed.
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v, A separle cnvironmental management cell with suilable quallficd personnel she. -
serup under the control of o Senlor finecutive, who will report directly to the Head of -

Organization

i, The funds camnatked for cnvironmenlal protection measures (Capital cost of P3 50
lakhs & Recurring cost of Rs. 2.0 |akhs/annum) should be kept 1n scparate accoun! and
dhould nat be diverted for other purpose. The budget allocated for the EMP shall be

subsequently inereased if the project cost increases al the tme of CFO Year Wi
expenditure should b reported 1o the Ministry and s Regional Office [ocated a!
Chennai and TSPCD

xvii. The project proponcit chall submit the copics of the environmental clearance 10 L

Heads of local bodics, Panchayots and Municipal Bodics 1n addition 1o the re.cvant

offices of the Government who in turn has to display the sam¢ for 30 days from the daic
of receipt.

sviii. The project authorilies should advertise at least in (WO local newspapers widel

circulated, one of which shall be in the vernacular language of the locality concc:_'md,

within 7 days of the issue of the clearance letter informing that the project s 0¢¢T
accorded cnvironmental clearance and a copy of the clearance letter is available with the
State Pollution Control Board and SEIAA, Telangana.

xix. The proponent shall obtain all other mandatory clearances from respective departments

sx. Any appeal against this Environmental Clearance shall lie with the National Green
Tribunal, if preferred, within 2 period of 30 duys as prescribed under Section 1o of the
National Green Tribunal Act. 2010.

axi. Concealing the factua! data or failure 0 comply with any of the conditions menticred
above may resull in withdrawal of this clearance and atract action under the provisions
of Environment (Protection) Act. 1986.

<xii. The SEIAA may revoke of suspend the order, if implementation of any of the above
conditions is not satisfuctory. The SEIAA reserves the right 10 alterrmodity the above
conditions or stipulate any further condition in the interest of environment protection.

xxiii. The above condilions will be cnforced inter-alia, under the provisions of the \Water

(Prevention & Control of Pollution) Acl, 1974, the Air (Prevention & Control of

Pollution) Act, 1981, the Environment (Protection) Act, 1986 qud the Public Liability
Insurance Act, 1991 along with their amendments and rules

Sd/- Sd/- Sdr-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA, T.8. SEIAA, T.S. SEIAA, TS
To
SmL K. Swathl, Partner,

Mis. KRC Infra Projects (5.038 Ha. Rough Stone & Road Motal Quarry),
H.No, 2-3-534/1A/1, Plot No. 27,

Sal Nagar Colony, ESI,

Hyderabad - 506001

Ph. No. 9RRS25M45

Copy 1ot

Prof Ch. Knshna Reddy, Chairman, SEAC, T.8. for kind intormation.
The Member Secretary, TSPCD for kind information

The EE, RO: RR-1, TSPCD for Information,

The Regional OMMcer, MoEF&CC, Q01 Chennai for kind information.
The Secretary. MOEF&CC, GOI, New Delhi for kind information. '
The Director of Mines & Geology Dep., for kind information.

s weT

NT.C.EB.ON

Sg‘nior [‘,mimnM
U
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vironmental management cell w

xv, A separate o0 geme !
| of a Senior Execulive,

set-up under the coniro
QOrganization

i The funds canmarked for environmental prote
lakhs & Recurring cost of Rs. 2 0 lakhs/annum)
chonld not be diverted for other purpose The budget allocated for ¢
subsequently increased if the project cosl increases
expenditure should be reported 1o the Minisiry and

Chennai and TSPCR
xvii. The project proponent sl

Heads of local bodics, Panchayats and Mu
offices of the Government who in turn has to

of receipt.

ction measures (Cap!

wall submit the copics of the environmental clearance 0 L%

nicipal Bodies 1n addition to the re.c2n!
display the same for 30 days from ihe daic

xviii. The project authorities should advertise al least in two local newspapers wide:}
circulated, one of which shall be in the vernac ular language of the locality concemed.
within 7 days of the issue of the clearance letter informing that the project has oeen
accorded environmental clearance and a copy of the clearance letter is available with the
State Pollution Control Board and SEIAA, Telangana.

The proponent shall obtain all other mandatory clearances from respective departmeats

lie with the Natonal Green
hed under Section le of the

XX

xx. Any appeal against this Environmental Clearance shall
Tribunal. if preferred, within a period of 30 days as prescri
National Green Tribunal Act, 2010.

axi. Concealing the factual data or failure 1o comply with any of the conditions menacned
above may result in withdrawal of this clearance and auract action under the provis.ozs

of Environment (Protection) Act. 1986.

sxii. The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfuctory. The SEIAA reserves the right to altermodity the above
conditions or stipulate any further condition in the interest of environment protection.

xiii. The obove condilions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Luabiliy
Insurance Act, 1991 along with their amendments and rules '

Sd/- Sdi- Sdv-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA, T.8. SEIAA, T.S. SEIAA, T.8
To
$mt K, Swathl, Partner,

M/s. KRC Infra Projects (5.034 Ha. Rough Stone & Road Motnl Quarry),
H.No. 2-3-534/1A/1, Plot No. 27, '
Sal Nagar Colony, ESI,

Hyderabad - 506001

Ph. No. 9RRS253445

Copy to:
Prol Ch Krishnn Redidy, Chairman, SEAC, T8, for Kind information
The Member Sccretury, TSPCD for kind information ‘
TT:e :E'ﬂ‘:l&lm:'il. TSIPCD for Information,

e nal OMcer, MoEF&CC, OO0, Cliennal for kind informat
Th’ 8wy. !VloIEF&CC. QOI, New Delhi for kind information. o
The Director of Mines & Geology Dept., for kind [nformution.

L ol

HWT.C.F.B.ONV

Senior Envimnm%m
»y
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REGD POST WITH ACK.DUL
Order No. SELAATS/OL/RRD-458/2019- 4~

D:22.01.2020

Sub:  SEIAA, Telangann — 2,91 1a. Stone & Metal Quarry of M/a. Telangann State Mincral

Development Corporation Limlited, Sy No. 1551, Chinnaraviryala (V), Abdnllapurmet
(M), Rangn Reddy District - Environmental Clearance - Tssued - Reg.

1. This has reference to  your application submifted online on  02.03.2019 (Proposal  no.
STA/TG/MIN/32227/1900) reccived on 07.12.2019 and sccking Environmental Clearance for the
proposed Stone and Metal Quarry of 2.91 Ha. in [avour of MJs. Telangana State Mineral
Development Corporation Limited, Sy No. 155/1, Chinnaraviryala (V), Ahdullapurmet (M),
Ranga Reddy District. The Mine lease area is located between Latitude (N) 17°22°36.8" 10 17°22'39.4”
and Longitude (E) 78°42'53.0" to 78°43'01.7". It was reported (hat the nearest human hahitation viz..
Chinnaraviryala (V) which is existing at a distance of 1.3 km and ncarest RF i.c., Bacharam RF cxisls at
2.0 ¥ and Musi River flows ata distance of 1.7 km, from the boundary of the site. It was noted that the
capital investment of the project is Rs. 40.0 Lakhs and maximum capacity of the projeet is os follows:

Stone and Metal - 1,21,100 m*/annum.

i 1 hani i i i i i drilling and
scmi d o t quarry. After breaking the mineral into raquued size by ¢
& E\:a.‘iln.g. it is di y lm:i'ed into the trucks. It is reported that the life of the Mine 13 estimated as 6
years. The total mine lease area is 2.91 Ha.

examined and processed in accordance with EIA Notification, 20q6 and its
o 3;E;gzlmh§wmc State Level Ex]:aeﬂ. Appraisal Committee {SEAC) ined the application. in
its meetings held on 20.12.2019. The project is considered under B2 category and_ exem;?ted from the
ess of public hearing as the mining lcasc area is less than 5 Ha., as per provisions Jaid under ELA
Hotification, 2006 & its subscquen! amendments. Based on the wformation furnished, preseatation
made by the proponcnt and the consultant M/s. Team Labs and Consultants, llyrlera??ad; In-principle
gram of quary lease by the ADMG. Hyderabad vide orders. D1.09.07.2015 for a pcnod of 15 years:
Serutinized/Approved Mining Plan; Lr.d1.23.02.2019 of ADMG: Ranga Reddy District informing that
there are no mines leases exists within 500 oitrs radius from the proposed lease area. IHence, the total
eluster is 2.91 Ha, which is Jess than 5.0 Ha. The Committee considered the project and recommended
for issue of EC. The State Level Environment Impact Assessment Authority (SELAA), in its meeting
held on 04.01.2020 examined the proposal and recommendations of SEAC, Telangana for issue of
Enviropmiental Clearance. _Mcordingly. afier discussions in the matler and considering the
recommendations of the SEAC, Telangana, the SEIAA, Telangana hereby nccords prior Envir tal
Clearance to the project as mentioned at Para no. | under the provisions of the BIA Notification 2006
and its subseguent amendments wssucd under Environment  (Protection) Act, 1986 subject to
| implementation of the follawing specific and gencral conditions:

JI A.  Specific Conditions:
JI a) Air Pollution:-

i Wet drilling method shall be adopted to contral dust cmissions. Delay detonators and shock tube
initiation system for blasting shall be used so as to reduce vibration and dust.

ii. While tnking afforestation activity under EMP, the project proponent shall develop and maintain
greenbelt along the boundary of mining lease area and consider giving priority lo indigenous and
evergreen species such as Neem, Raavi etc., having more foliage / green cover to absorb dust and
other particles around mining area. The proponent shall Geo-lag all the saplings planted.

iii.  Fugitive dust emissions from all the sources should be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading and at transfer poiuts should be provided and

properly mainteined.

-‘ffs:c:ive safeguard measures such ns

conditioning of materinl with water, regular water
kling ‘shall-bercarried. out in critical nreas prone to air pollution and havi = high |
ving | levels
ate matter such-as around ¢ and screetilng plant, loading and mm;:‘gghp;;e‘ :nodr
points. 1t should be ensured:that the Ambient Alr Quality purameters confonn to th
rescribed by tho CPCB/SPCB in this regard. N

e
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ure that the GLC shall comply with ...,.(

1.2009. \

v, The proponent shall take approprialc measurcs (o ens
revised NAAQ nomis notified by Moli&F, Gol on 16.1
g upcmlionnl phase of the project. the \
ition and records A\ '

vi As part ol ambient air quality monitoring durin
nir samples shall also be analysed for their mincrn[agicn! compositio
waintained.
Vil The following measures arc 10 be implemcnlcd o reducc oir pollun’on during tmnsponntioa of \
mineral:-

«  Roudsshall b graded 10 mitigale the dust cmission-

o Water shall be sprinkled al regular interval on the main haul road and other service
roads by water sprinklers 1 suppress dust.

. The pollution due o (ransportation load on the environment will be
effectively controlled & water sprinkling will also be done regularly- Vehicles with
pPUCC only will be allowed to pLy: The mineral transportation shall be carried out
through cove! wrucks only and the vehicles carrying the mineral shall not be
overloaded. Project should obtain PUG' certificute for all the vehicles from
authorized pollution testing centres:

\dil. The following measures arc to be me]enwﬂtod 10 reduce Noise pollution:-
» Properand regular maintenance of vehicles and other equipment
asure of workers 1o cxcessive noise.
ided with proleclinn equipment and carmulls

%  Limiting time exXp

The workers employed shall be prov!

¢ limited 1© oderale specd of

;
cle.
b g eed of trucks entering of Jcaving the mine is o B
25 kmph to prevent undue noisE from empty trucks.
Measures should be taken 10 comply with the provisions laid under MNoise pollution (Regulation
Rules, 2010; dt. II.GLZDIO issued by the MoE&F, GOl to conlro
in operations of HEMM, €t¢ should be provide

ix.
and Control) (AR en
poise fo the prcscrl'bcd levels. Workers engaged
with ear plugs/muﬂ’s.

cing shall be provi

ons shall be kept
ance of vehicles
lant. The

ded all around the working mine arcd:

i casures shall bc
n of mineral
shall not be

Fen
s and in transportatio

under control
with a tarpoulin and

used 1n
vehicles shall b

xi. Vehicular emissi
1aken for maintcn g operation
e covered

from mine face 0 the p

overloaded.
ntamed

Xii. Regular monitoring of ambient air quality shall be carried out and records 1081
p) Water Poﬂnﬁéh’?— g oty TS TEEE .
1. source of water is through tankers from nearby village- Total water requiremeat is 8.1 KLD.
Out of that, 1.5KI {g used for Wet Drilling, 2. KLD for Water sprinkling 08 haul roads, 0.6

KLD for deve t en belt and 1.4 for domestio purpose: Wastewaler gmmud

tic section jsto be disposed into septic tank followed by goak pit. o

ii. Garland drain and siltation ponds of priate SiZC d be construct for the w_orjang pitto

arrest flow of silt sediment. TBE water 50 collected should be utilized for watering the mine
area, rouds, green belt development ¢ The drains should be regu! desilted, particularly afier

monsoon, and maintained properly:

. washing of all transport yehioles should be done inside
iv. m Shaul’w be Pm\rj gﬂm
water discharg® ot. . )
water lovél quality ghould be carried out by establishing @
i around project ared in consultation
us collected should be

the mining |easc.
ted during mining operauot-

* ;
petwork ofiexisting
“ith RegionaliDirector, , ‘Sou R
sent at regular ir oEF, CGWA and B, Region. .
vi. Regular moniloring of-water quality upstream and downstream of adjoining Water podies shall
be curried out and record of monitoring data should be maintained and submitted 10 Ministry of
its Regional Office, Cbennai, Central Groundwater Authority,
ollution Control Board and Central

Environment an!
Regional Dircelor, Central Ground Water Board, Stale I

I*allution Control Board.

page2ofS
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q“n'.\'l]".e Conscwal.'lm'l measures |
W : 0 augment ground
and jmplemented in consultation wi | groundwater resources in the arca sh
i ith Regional Director, CG g
o I, h i
'bTTmb:\me:‘ sures should be taken for rainwater hnr\'mtin[tC G Sonthens Regior, Hydershec
\e project pr sting.
% ject proponent shall ensurc that no natural watercourse and/o
ue obstructed due to any operations. ' ke Lo

Permission from the compet
uined o el petent authority should be obtained for drawl of ground water, if any.
The mini i sstri
g:m:lt\\::& :}f:;r:t;gs ;h;l‘. ?e msku.'lcled to above ground waler mbl'r: and it should not interscc!
S of working below ground water table, prior approval of the Minisiry
of E.tmmnmmt,‘\’nrest and Climate Change and Contral Ground Water Authority shall be
cobtained, ﬁor' which a detailed hydro-geological study shall be carried out; The Report on ix
roonthly basis on changes in Ground water fevel and quality shall be submitted to the Regional
Office of the Ministry.
Appropriate mitigative measures <hall be taken to prevent pollution of natural strcam
and other water bodies in consultation with the State Pollution Control Board.

rees shall

Solid Waste -

Topsoil, if any. shall be stacked properly with proper slope with adcquate measures and

should be used for plantation purpose. )
The excavated ared shall be backfilled, reclaimed and rehabilitated by Iu;al plantation.
Plantation shall be carried out, which will further improve the environment and
aesthetic beauly: .
During the conceptual phase, the waste will be generated which
backfill. The excavated pil shall be packfilled and reclaimed by native sP
cd for overburden sni:::llling_.
%:thngmﬁmtobe opted to control erosiod of dumps:-
ded at the foot of the dumps. )
e shrublgrass Species on

ch will be utilized 10
ecies of plants.

» Retentionftoe wells shall be provi _
» Worked out glopes are 10 be stabilized by planting 2pproprd

‘he p .
: ils generated from the HEMM, mining pperations, if any, shall be disposed 3s
per the Hazardous Waste (Management, Handling and Transboundary Movement) Rules, 2016.

Recyclers authorized by PCB. ) .
g y waste from their Mining activity outside (he Mine Lease

vil The proponent shall not dump 3%

Area, under an¥ circumstances

B. General Conditions:

06 years OR the expiry date of mine lease period issued

i js valid for 8 eriod of
T il s rled that the life of the nune

by the Government of Telangans, whichever I earlier, It was repo
is 06 years.

fi. Emi:cnmmul ¢learance is subject Lo obtaining clearance: if any, under the wildlife (Protection)
Act, 1972 from the Competent Authorily, 88 may be applicable to this project.

it Environmental ‘clearance is granted §
Hon'ble High Court of Telangana an

this project.

ubject to final outcome of THon'ble Supreme Court of Tndia,
d any other Court of Law, if any, as may be applicable to

jv. No mining activilies will be allowed in forest ared, if any, for which the Forest Clearance 1§ not

available.

y, “Consent for Establishment” & “Consent for QOperation” shall be obtained from Telangana State
Pollution Centrol Board under Alr and Water Act to corry on mining

vi. Proponent shall appoint an Occupational Health Specialist for Regular and Periodical medical
cxamination of the warkers engaged in the Project and maintain records accordingly; also,
Occupational health check-ups for warkers having some allments like BP diabetes, habitual

smoking, etc. shall be undertaken once in six months and necessary remedial/preventive
measures taken accordingly. The Recommendations of any rcputodINational Institute of Miners
Health. for ensuring good occupotional environment for mine workers, shall be jmplemented.

Vil. A Final Mine Closure Plan alon i i
’ Clos g with details of Corpus Fund shall be submi
and MoEF&CC, Gol, 5 years in advance of Final Mine Closure. : itk o 18 ST

il ﬁapﬁmﬂﬂlhwnwnlﬁmmmnmmﬂipdm.muﬂmmﬂ should
% oy A

for sumdard 4
infrd il P 1o ha f
Tocun mny s / ion 7 violath or::cwu.. x checks l-ml !):I‘annel and to bring into
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AR

quable conservation measures (0 augmen! groundwater resources in the arca shall b
| implemented in consultation with Regi : il b plained
» an P ation with Regionnl Director, CC iWn, Southern Region, [fyderabad
quitable measures should be taken for rainwater harvesting.
1 The project proponent shall ensurc that no natural watcreourse and/or water resources shall
1 pe obstructed due L0 any operations.

Permission fm.m the competent authority should be obtained for drawl of ground water, if any,
required for this project.
The mining operations shall be restricted to above ground waler (able and it should not interscc!
groundwaler {able. In case of working helow ground waler table, prior approval of the Minisiry

{, Forest and Climate Change and Central Ground Water Authority shall be

of Environmen
cbtained, for which 8 detailed hydm-gcological study shall be carried out; The Report on siX
ity shall be qubmitted to fhe Regional

monthly basis on changes in Ground water level and qual

Office of the Ministry. _
xi. Appropriate mitigative measures shall be taken to prevent pollution of natural strcam
and other water bodies in consultation with the State Pollution Control Board.

[\

<) Solid Waste :-

Topsoil, if any, shall be stacked properly with proper slope with adcquate measures and

be used f lantation purpose. ]
deddteme S0F e bilitated by local plantation-

il The excavated area shall be backfilled, reclaimed and reha :
Plantation shall be carried out, which will further improve the environment 20

esthetic beauty. _ »
T . , the waste will be generated which will be utilized 10
backfill. The excavated pit shall be packfilled and reclaimed by native species of plants.
cd for overburden and refilling.
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iv. Separate arca shall be demarcat v
v The following ™ ;7 to be adopted to control erosion of dumps:-
- ' " Retentionitoe wall sball be O vided tthe foot of e P _
to be stabilized by planting appropriate shrub/grass species On

»  Worked out slopes are
be disposed as

‘?’i‘f&f‘a cated from the HEMM, mining operations, if an, shal
* b ;ardon‘: o gemeat, Hund.linlg and Transboundary Movement) Rules, 2016.

per
to the Recyclers authorized by TSPCB. o . _ R
The proponent shall not dump a0y waste from their Mining activity outside the Min¢ ease

il
\ Area, under any circumstances
1
B. General Conditions:
i, Thisorderis valid for a period of 06 years OR the expiry date of mine lease _period issqed
by the Government of Telangans, whichever Is earlier: t was reported that {he life of the nune
\ is 06 years.
ji. E vironmental clearance is subject to obtaining clearance, if any, under the wildlife (Protection)
Act, 1972 from the Competent Authority; 8 may be epplicable to this project.

i, Environmental clcarance is granted subject to final outcome of Hon'ble Supreme Court of Tndia,
Hon'ble High Court of Telangana and any ather Court of Law, il any, as may be applicable to

this project.

iv. No mining activitics will be allowed in forest area. if any, for which the Forest Clearance 1s not

available.

v, “Consent for Establishment” & “Consent for Operation™ shall be obtained from Telangana State
Pollution Contro! Board under Air and Water Act to carry on mining

vi. Proponent shall appoint an Occupational Health Specialist for Regular and Periodical medical
examipation of the workers engaged in the Project and maintain records accordingly; also,
Occupational health check-ups for warkers having some ailments like BP, diabetes, habilual

smoking, etc. shall be underaken once in six months and necessary remedial/prevenlive
measures laken accordingly. The Recommendations of any rcputcdmatiuna] Institute of Mincrs

Health, for ensuring good occupational environment for mine workers, shall be implemented.

vil. A Final Mine Closure Plan along with details of C
/ : s Fund sl i
and MOEF&CC, Gol, § years in advance of Final M?;zuclosm.s el o S5

vill. The project shall have a well laid down environmental policy. The erivironmental policy should
i ibe Aard i 4 b .
‘I'm:.nu..ny'o"' 9= g procodur .whwpnp#eheckludbdmmdtob' i
I of the envi | conditions. e
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iv A separnte Favironmental Cell to monitor the enviranmental condil
personne! shall be set up

A The enviroament safeguants contained in the EMI Report shuuld be implemented m letter ind
api The rosponsibility of implementation of environmental saleguards rests fully with the
proponcat i.¢., MUs, Telangana State Mineral Development Corporatlon Limited.

X All the coudutions, habilities and legal provisions contalned in the FC shall be equally opplicable
to the xuccessor management of the project in (he event of the project proponent tranferring the
ownenshp, mainienance of management of the projcel to any other entity.

i, Tf“‘ proponent shall conply with any otlier conditions stipulated by the Dept. of Mines &
Geology, Gont. of Felangann and other concemed statutory Authority / Department.

wil. No change i winng echnology and scope uf working should be made without prior approval of
the SELAA, T.5. No further expansion or modifications in the mine shall be carried out without
prior approval of the SEIAA, Telangana / MoG&F, Gol, New Delhi, as upplicable.

Y. No change in the calendar plan including excavation, quantum of mineral and waste should be
made. There will be zero waste water discharge front the plant,

xv. The propouent sholl submiit half-ycarly compliance reports in respect of the ferms and conditions
stipulated in this order in hard and sull copies to the SEIAA; and CCF, Regional office of
MoEF&CC, Gol. Chennai on 1" June and 1" December of each calendar year.

wi. Officials from the Regional Oilice ol MoEF&CC, Gol, Chennii whio would be monitoring the

pi ion of ehv | saleguurds should be given full co-opertion, facilities and

documents‘data by the project proponents during their inspection. A complele sel ol all the
documents shall be submitted to the CCT, Regional Office ta MoliF&CC, Gol, Chennai

xvii. Four ambient air quality-monitoring stations should be established in the core zone as well as i
the bufTer zone. Location of the stations should be decided based on the meteorological data,

topographical features and envi lly und ecologically sensitive targets and frequency of
monitoring should be undertaken in consultation with the State Pollution Control Bourd.

arly submitted to the Ministry including us Regioual

xviii. Data on ambient air quality should be regul
on Cantrol Board/ Central Pollution Control Board

Office located at Chennai and the Stale Polluti
once in six months.

xix. Personnel working in dusty areos should wear prolective respiratory devices and they should also
be provided with adequate training and information on safely and health aspects.

xx. The project proponcnt shall ensure that no natural walercourse andfor water resources shall be
obstructed due to any mining operations. Necessory safeguard measures o proteet the [irst order
streams, if any, originatiog from the mine lease shall be taken.

rveillance program of the workers should be undertaken periodically Lo

xxi. Occupational health su
due to exposure to dust and take corrective mensures, if needed.

observe any contractions

xxil. A separate environmental mooagement cell with suitable qualified personnel should be set-up
under the control of a Senior Execulive, who will report directly ta the Head of the Organization.

xxiil. The funds earmarked for envi tal proteclion m (Capital cost of R, 4.8 Iakhs nud
recurring cost: Rs, 2,73 Lakhs/anoum.) should be kept in scparate account and should not be
diverted for other purpose. The budget allocated for the EMP shall be subsequently increased it
the project cost increases at the time of CFO. Year wise expenditure should be reported to the
Ministry and its Rogional Office Jocated st Cheanal.

xxiv. The project bmit the copies of the environments| clearance (o the Heads of
Joca bades B e Vnicipal Dodie in addiion o e reievanl offes of the
Government whd in tury fhas ta displey the same for 30 days [rom the date of receipt.

financial year ending 31st March in Form-V a3 is

mandated to be submitied by the project proponent 10 (e concerned State Pollution Control
Board a5 prescribed under the Environment (Protection) Rules, 1986, as ameaded subsequently,
shall also be put on the websile of the company along with the status l_:f coupliance of
environmental clearance conditions and shall also be sent to the respective Regional Office of the
Ministry of Eavironmest, Forest aud Climate Change, Chenoai by c-wail.

xxv. The cuvironmental siyement. for each

Buse Aol S

ons / norms Wit gy, 1

t

\

\
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¢ project authoritics should
4 g s should advertise at least i
«hich shall be in the vern se at least in Iwa local newspapers widely ci
e clearanoe It infon:i?h:r\ Inuguage pfihc localily cnnccrngd.pwibthTr:d‘fdc]i’awt::'hLidf e,
g that the project has been accorded envimnmentar::Iear[anc::g:clnr
nea

copy of the clearance letter is avai :
T ailable with the State Pollution Control Board and SEIAA.

xxvit. The proponent shall obtain all other mandatory clearances from respective departments

it Any appeal against this Environmental Clearance shall lie with the

preferred, within a period of 30 days as prescribed under Scction

National Green Tribunal, if
Tribunal Act, 2010.

16 of the National Green

<xix. Concealing the factual data or failure to com ly with it '
o wilhrawal ofthis learnce an ply with any of the conditions mentioned above may

. d attract action under the provisions of Environment
(Protection) Act, 1986. P

xxx. The SEIAA may revoke or suspend the order, if implementation of any of the above conditions is

not satisfactory. The SEIAA reserves the right to alter/modify the above conditions or stipulate
any further condition in the interest of environment protection.

o, The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the

Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their
amendments and rules.

Grant of EC is also subject 10 circulars issued under the EIA Notification 2016, which are
available on the MoEF&CC websile: WwWW. pasivesh.nic.in

Sd/- . Sd- Sd/-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA, T.S. SEIAA, T.S. SEIAA, T.S.

Gri K. Rajasekhiar Reddy - General Manger - Mining
MJs. Telangand State Miperal Development Corporation Limited
House No. 6-2-915, 4th Tloor, Rear block,
premises, Khairatbabad,
Hyderabad - 500004.
Ph No: 040-23323150

ENGINEER
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)

1ould advep;

rise at leat i

. ac east in fwo |

(he clearance letter infommlﬂ:;' Imlgunge of the lo ocal news,
copy of the clearance Jeyte g tha

Telangana, I is available wilh

gJ;p‘:E:hl?fdcly circulated, one of
5 e. ithin 7 days of the issue of
U environmental clearance and
lon Conlrol Board and SEI/V:I

( calily conce
tthe project hag begn nccord::n

the State Pollut

xxvii. The proponent
shall obtai
btain all other mandalory clearances from respective d
cclive departments.

st this Eavi
Pl'e_fcm,d, within a p eﬂﬁ“:;“;;lzntal C]earance. shall lie with the National Green Tribunal, if
Tribunal Act, 2010. ays as prescribed under Section 16 of the Nationa!u;}arée;

xxix. Concealing the f i
ng the factual data or failure to comply with any of the conditions mentioned above may

result in withdrawal i
of this cl i i
(Protection) Act, 1986, earance and attract action under he provisions of Environment

xxx. The SEIAA -
_ eS may revoke or suspend the order, if implementation of any of the above conditions is

not satisfactory. _'[.hc SEIAA reserves the right to alter/modify the above conditions or stipulate
any further condition in the interest of environment protection.

xxxi. The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their
amendments and rules.

xxxii. Grant of EC is also subject 0 circulars issued under the EIA Notification 2016, which are
available on the MoEF&CC website: wwWw. parivesh.nic.in

Sd/- . Sd- a Sd/-
R SECRETARY MEMBER HAIRMAN,
M:EMBSFIIEIAA, T.S. SEIAA, T.S. SEIAA, T.S.

i K. Rajasekbar Reddy - General Manger - Mining _
gi\;rgc"relaflgum State Mineral Development Corporation Limited
House No. 6-2-915, 4th Floor, Rear block,

HMWSSB premises, Khalrathabad,

Hyderabad - 500004.
Ph No: 040-23323150

|
SENIOR ENVIR

& \\(uwrr m )

—LTr .

L A S5

TMLAT »



ANNEXURE A3

Environmental Public Hearlngs carrled during the perlod from 2014 to 2024

“SNo. | Name & Address of the Industry [ Date of public Hearing |
f

I K. Krishna Reddy, 10.117 Ha or 25.00 Acres Stone & Metal and

1 |Gravel/Morrum Sy No. 268, Chinnaraviryala(V), Abdullapurmet(M), 26.07.2022
Rangareddy District
Sri Lakshmi Narsimha Metal Industries, 10.076 Ha Stone & Metal
2 Quarry Sy No. 268, Chinnaraviryala(V), Abdullapurmet(M),

Rangareddy District

26.07.2022

BNR Stone Crusher, 10,07 Ha or Acr 24.90 Gts (12.0 Acres in Block Ne.

3 26A & 27A, 8.0 Acres in Block No. 26B & 27B and Acr 4.90 Gts of
common area) Stone & Metal and Gravel / Morrum Quarry Sy No.
268, Chinnaraviryala(V), Abdullapurmet(M), Ra ngareddy District

KRC Infra Projects, 5.038 Ha or 12.45 Acres (6.0 Acres in Block No.
r 2.45 Gts of common area)
}

26.07.2022

4 10A, 4.0 Acres in Block No. 10B and Ac 26.07.2022
e & Metal and Gravel / Morrum Quarry Sy No. 268,

Ston
ullapurmet(M), Rangareddy District

Chinnaraviryala(V), Abd

,15.115 Ha or 37.35 Acres (26.0 Acres in Block
Acres In Block Nos. B4 & BS and 7.35 Acres in
ry ,Sy No. 268, Chinnaraviryala(V),

M/s. G.Malakondaiah
5 Nos. A4, A5 & 36A, 4.0 26.07.2022
Common Area) Stone & Metal Quari
Abdull met(M), Rangareddy District
M/s. Rock Crushing India pvt. Ltd,(30.23 Ha), Sy No. 268,
6 Chinnaraviryala(V), Abdullapurmet(M), Rangareddy District

M/s. Rock Crushing India Pvt. Ltd., .(10.07 Ha)sy No. 268,
7 Chlnnaravirvala[\l], Abdullapurmet{M), Rangareddy District

M/s. Sri Tirumala stone Sand Metal Industry , 5.038 Ha (12.45 Acres)
Block No.32A, 4.0 Acres in B-Zone, Block No.32B
e & Metal and Gravel / Morrum

Abdullapurmet{M), Rangareddy

26.07.2022

26.07.2022

(6.0 Acres in A-Zone,
and Acr2.45gts in Common Area) Ston 26.07.2022

Mine ,Sy No. 268, Chinnaraviryala(V),

District
M/s. Superfine Sand (Hyd) Ltd, SY No. 268, ( 20.154)
Rangareddy District 26.07.2022

¢ Chinnaraviryala{V), Abﬁullagumet[M],

tone Crusher, 5.038 Ha of Stone & Metal Mine Sy No. 26.07.2022
Abduﬂapurrnet{M}, Rangareddy District

10 M/s. Vasavi §
268, Chinnaraviryala(V),

vt. Ltd, 20.153 Ha or 49.80 Acre Stone &
Metal f . Telangana R k Sand Pvt. Ltd., 24.0 Acres in
etal Quarry of M/s. Telangana Roc n ( cres i 26.07.2022

11 [giock Nos, 184, 194, 20A & 214, 12.0 Acres in Block NO.188, 199 &
208, Acre 4.0 in Block No.21B and 9.80 Acre of common area), Sy No.

268, Chinnaraviryala(V), Abdullapurmet(M), Rangareddy District

MJs. Superfine Sand (Hyd) Ltd.( 1007 Ha) Sy No. 268,
12
[ lcni"f'm"frvahm- Abdullapurmet(M), Rangareddy District 26.07.2022 J

M/s. Telangana Rock Sand P

BT S R
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13

M/s. Superfine Sand (Hyd) Ltd, Sy No. 268, (5.038) Chinnaraviryala(V),
Abdullapurmet(M), Rangareddy Distrlct

|

./
iy,

~

26.07.2022

]
|

14

M/s. Sai Rohit Metal Industires, 15.115 Ha or 37.35 Acres (26.0 Acres
348 & 358

in Block Nos. 33A, 34A & 35A, 12.0 Acres In Block No.338,
and Acr 7.35 gts In Common Area) Stone & Metal Quarry, Sy No. 268,

Chinnaraviryala(V), Abdullapurmet(M), Rangareddy Dlstrict

15

5.038 Ha or 12.45 Acres Stone & Metal Quarry
54, 4.0 Acres in Block

M/s. Shona Engineers,
268, Chinnaraviryala

of M/s. Shana Engineers (6.0 Acres in Block No.2
N0.25B and 2.45 Acres in Common Area), Sy.No.
(v), Abdullapurmet (M), Rangareddy District, Telangana State

16

M/s. Padamavathi Metal Industries, 5.038 Ha or 12.45 Acres Stone &
Metal Quarry of M/s. padamavathi Metal Industries (6.0 Acres in
Block 314, 4.0 Acres in Block No. 318 and 2.45 Acres in common
Area), Sy.No.268, Bandaraviryal (V), Abdullapurmet (M), Rangareddy

District, Telangana State
5.038 Ha or 12.45 Acres Stone & Metal

17

18

19

20

21

2

M/s. Sai Baba Metal Industry,
Industry (6.0 Acres in Block No.30A, 4.0

Quarry of M/s. Sai Baba Metal
Acres in Block No.30B and 2.45 Ares in Common Area) Sy.No.268,
angareddy District, Telangana

26.07.2022

26.07.2022

26.07.2022

26.07.2022

Bandaraviryal (V) Abdullapurmet (M), R

0.76 Ha or 24.90 Acres Stone & Metal

State
Abdullapurmet (M),

M/s. GMR Stone Crusher (1
Sy.No.268, Chinnaraviryala (v},

23.11.2022

Quarry)
Rangareddy District, Telangana State
13.44 Ha. Stone and Metal of M/s. Telangana State Mineral

Development Corporation Limited, Sy.No.268, Randaraviryala (V),

29.11.2022

Abdullapurmet M), Rangareddy District, Telangana State {Production

capacity- 644457 m3/annum)

13,44 Ha, Stone 2nd Metal of M/s. Telangana State Mineral

Development Corporation Limited, Sy.No.268, Bandaraviryala (V),
ddy District, Telangana State (Production

29.11.2022

Abdullapurmet (M), Rangare

capacity- 603196 m3/annum)
M/s. R. Jagadish Kumar (5.038 Ha or 12.45 Acres Stone & Metal

Quarry), Sy.No.268, Chinnaraviryala (V). Abdullapurmet (M),

30.11.2022

01.12.2022

Rangareddy District, Telangana State
M/s. Anantha Sai Industries (5.038 Ha or 12.45 Acres Stone & Metal
Quarry), Sy-No.268, Chinnaraviryala (V), Abdullapurmet (M),

Rangareddy District, Telangana State
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4.570 Ha. Building Stone, Road Me

61

ANNEXURE A4

nl Iﬁ?ﬂ;i}; Stone Quarry of Sri B.
i;ndn Reddy. Survey No. 199P, 20172, 201/4, 202P, T-r-m-:;zce Village,
o e:.ullapm-met Mnandal, Rangareddy District. - Environ 1C1

Proposal No.

ance -

SIA/TG/MIN/420992/2023 (EC)

The SEIAA dis

1 the rece 15

wlations of the SEAC in detail and noted that mining activity

is alréally carried out in the minc lease arca as per the google map. Further, it is observed from the
chluster letter, the details of EC obtained by the other mines are not mentioned. The matter is
referred back to the SEAC to ascertain the cluster applicability and status of mining activity duly
ccrtified by the

s

‘G, Rangareddy.

>, s \W22

MEMBER sscnn'le'\nv ﬁlzmnlst e cugw AN 7 7
SEIAA, TS. SELAA, TS.

SEIAA, TS.

~ HBey .



Agends [4.570 Ha. Building Stone, Road Metal and Rough Stonc Quarry of Sri B.
Item No. 08 | Nanda Reddy, Survey No. 199P, 201/2, 201/4, 202P, Taramaripet Village.
Abdullapurmct Mandal, Rangareddy District. - Environmental Clearance -

s 3093 (EC) .
Ne.  SIAT G/MIN/420992/2023 (EC) - N
Anil Kumar and Sri G.V. Reddy of M/s. Team

Propossal
ent Sr L
ntation before the SEAC.

The represeniative of the project propon
Labs & Consultants, Hydcrabad attended and made a prese

n-principle) on 13.02.2023 in favour of the

ted after

i Mlheluscwmmntcd(i
ed that the Mine Lease is gran
Plan & EMP

The proponcm informed
ﬁr-padﬂ!afmyun. It may be not
tted a copy of Scrutinized/ Approved Mining

proponecnt :
09.09.2013. The proponent submi
Repon

of Lrdt 22.02.2023 of ADMCUG, Rangareddy [istnct

The Proponent slso submined a copy

e . that there are seven (7) other quarty Jenses of (15.115 Ha.; 13.570 Ha.; 13.5370 Ha..
10,076 1ia.; 4.570 Ha. — all the leases were granted before

loase arca. The SEAC noted that the

10.07€ He ; 10076 Ha.; 10,076 Ha.;
09.09.2013) are existing within 500m from proposed mine

mine lcase area is 4.570 Ha. It is further noted that the total Cluster area is Ha. 82.559 Ha. and Net
Cluster ares is 4.570 Ha which ig less than 5.0 Ha. Hence, the project is considered under B2
1 laid under IZ]A Notification, 2006 & Its subsequent amendments

Caegory #s per the provisions
and orders of the Hon"ble NGT.
m;

CHA ll{\-lA( EAC

Py

(]



ugh“_STo_nc- Quarry of Sri B.

e
4.570 Ha. Building Stonc, Road Mectal and Ro
| Item Neo. 11 Nanda Reddy, Survey No. 199P, 201/2, 201/4, 202P, Taramatipet Village.
| [ Abdullapurmet Mandal, Ranga Reddy District. - Environmental Clearance -

| Reg.
m o stmcmmmzowmoz:g_{gg_'__”_ o T
mendations of the SEAC in detail and approved the project for

The SEIAA discussed the recom
issuc ofe:wimnmtll Clearance.
. e® _ .
& ,ﬁm B MOt o] of 2=
MEMBER S ‘ARY MEMBER. _ Ct MAN |
TS. ? SEIAA, TS. SEIAA, TS.

[
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Saddupally
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ANNEXURE A5

MINUTES OF THE 126* MEETING OF
STATE EXPERT APPRAISAL COMMITTEE,
(SEAC) TELANGANA STATE
HELD ON 25042023, 11.00 AM.
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Minutes of the SEAC Meeting held on 28.04.2023
It is proposed to mine 6,03,196 m’/annum of Stone & Metal and the life of mine is reported as

years.
g budget for

t is Rs.50.0 Lakhs. The proponent is proposin,
Rs. 5.60

The total cost of the projec
s capital cost: Rs. 4.80 lakhs and recurring cost:

Environmental protection toward
Lakhs/annum.

The proponent informed that the Industries and Commerce (Mines
Telangana vide G.0.Ms.No.39 d1.05.06.2018 accorded permission to TS
the area will be allocated to Vaddera Communities.

ed the project proponent to submit the

-]) Department, Government of
MDC and subsequently

The SEAC inform following:

1. Initial lease document with a proposed area of Acres 33.21 Gts.
fied by the Mining Department and present status of

2. Earlier production details duly certi

mining operations.
ken by the project proponent with evidence.

3. CSR activities underta
rred the project for consideration after submission of

Loy

After detailed discussions, the SEAC defe
above information by the project proponent.



6/

Agenda 13.44 Ha (33.21% Ac.). Stone and Metal Quarry of MJs. Telangana State

Item No.02 | Mineral Development Corporation (TSMDC) Ltd., Sy. No. 268 of
| Bandaraviryala Village, Abdullapurmet Mandal, Rangareddy District. -

Environmental Clearance - Reg.

i

SIA/TG/MIN/423658/2023 (EC) -

Proposal No.
Sreekanth of M/s. Sri Sai

The representative of the project proponent Sri P.Upendar and Sri D.
Manasa Nature Tech Pvt. Ltd., Hyderabad attended and made a presentation before the SEAC.

The SEAC noted the initial Jease was granted on 14.11.2008 in favour of the proponent (Erstwhile
the area was mentioned as ACres

APMDC) for a period of 15 years i.e upto 13.11.2023. However,
mine lease area is 13.44 (Ac.

66.43 Gts in Sy. No. 268 of Bandaravirala, whereas the proposed
33.21% Gts.). The SEAC noted that the mine lease area is 13.44 Ha. which is more than 5.0 Ha.
Thus, the project is consi rovisions laid under EIA Notification.

dered under B1 Category as per p.
2006 & its subsequent amendments and orders of the Hon’ble NGT. The proponent submitted a
copy of Scrutinized/ Approved Mining Plan.

The SEAC noted that earlier the SEIAA issued TORs (Auto Generated) on 31.12.2019 for
preparation of EIA Report. Accordingly, the proponent undergone the process of public hearing on
20.11.2022 and submitted Final EIA Report along with minutes of public hearing and issues
emerged during public hearing. The SEAC noted the contents of Final EIA report. It is observed

from the public hearing issues that: Compensation for lost land, Issue of land to local vaddera
community, Implement dust control equipment, the farmers were protesting for justice since 106
days, employment to local people. The proponent informed: Implement all pollution control
training will provided to skilled and unskilled workers, Conduct skill development programme:

provide plantation, employment will be provided to 150 members, they h
BT 00, S 0 , they have allocated Rs. 12
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MMMLMMMMM&MM

The SFAC noted the initinl Iease was granted on 14 11 2008 in favour of the propone?
po 13.1 1.2023. It may he noted that the Mine [ease 1y

APMDC) for a period of 15 years ie
granted before 09&920[3,{ The SEAC noted that the mine lease Area is 13.44 [1a. which 15 more
E;M'[ 5.0 Ha. Thus, the project is considered under BI Categury A% pet provisions laid under EIA
Notification, 2006 & its subsequent amendments and orders of the [on'ble NGT  The prapanent
submitted a copy of Scrutinized/ Approved Mining Plan.

t (Fasrwhile

issued TORs (Auto (jenerated) of 31.12.2019 for
nent undergon the process of public hearing o
es of public hearing dnd 155U€s
f Final CIA report The SEAL

ed the

The SEAC noted that carlior the SEIAA
ration of EIA Report. Accordingly, the propo
ubmitted Final EIA Report along with minut

hasis and house in surrounding vill
ust pollution, Compensation for 10
nt, The farmers were

Yields of crops are damaged due 0 d
local unity, [mplement dust control cquipme
- ice since 106 days. The praponent informed: Assured that latest technology
soggested and implement control air and noise pollution including
i to contain the intensity of vibrations, implement all pollution cont®
by MoEF and TSPCB to cnsure least negative impach [&C (Mines-T) departf
jssion orders 1@ TSMDC, this ared is allocated yaddera
area of 0.075 Ha and avenue planiation al

communities, an

roads will be proposed ( RS- 2,05 lakhs), have allocated Rs. 1.4 Lakhs undct C
activities.

village to the proposed site is Saddupalli (V)
(W); pearest water body i.€.,3 small water pond exists at
a:isssa.ﬁsmczofz.l kmfromtheminaleascma
431.6 m

It is proposed 10 mine 5,80:
years.
The proponent is pro
J: Rs. 5.63

of the project I8 Rs.100.0 Lakhs.
towards capital cost: Rs. 15.43 lakhs and recurring cos

which is existing at distance of 920 mts
RF is Bacharam

400 mts and nearest

3aanum of Stane & Metal and the life of mine is reported as 9

ing budget for

The total cost

Environmental protection
Lakhs/annum.

jes and Commerce (Mines -1) Department, Gevemment of

and subsequently

The proponent informed that the [ndustri
T vide G.0.Ms.No.39 4£.05.06.2018 accorded permission 10
the arca is ellocated 0 Vaddera Communities.
The project proponeat informed that no mining was done se arca. [n this regard, the
SEAC informed the project proponent to submit carller production dewils from 14.11.2008 t0 ll
date duly certified by the Mining Department. The SEAC also informed the project proponent 10
submit CSR activities under taking by the project proponent with evidence.

iscussions, the SEAC deferred the project

Afler detailed discussiot
above information by the project proponent.

in the mine lea

for consideration after submission of

o/dw
cu.-umr.&i:;j'

22
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Agenda 13.44 Ha (33.21). Stone and Metal of M/s. Telangana State Mineral
Item No. 25 | Development Corporation Limited, Sy No. 268, Bandaraviryala Village,
Abdullapurmet Mandal, Ranga Reddy District. - Environmental Clearance -
Reg. i
Proposal No. SIA/TG/MIN/418876/2023 (EC)
The representative of the praject proponent Sri K. Rajasckbar Reddy and Sri G.V. Reddy of M/s.
Team Labs & Consultants, Hyderabad attended and made a presentation before the SEAC.

Ll

21
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Minutes of the SEAC Meeting hield on 28,04.2023

frstiee—— ;
?:E:’N:. 7 lg'::l Ha (33.21), Stone and Metal of M/s. Telangana State Mineral
. A'hdl.l;]ll:m::: Cu;'ponﬂnn Limited, Sy No. 268, Bundaraviryala Village, |
. P et Mandal, Ranga Reddy Distriet. « Environmental Clenrance -

| Reg.
e PR
| Propasal No. | STA/TG/MIN/418876/2023 (1C)

The representative of the project L Sri P.Upendar and .
Prop Up Sri G.V. Reddy of M/s. Team Labs
& Consultants, Hyderabad attended and made a presentation before the l‘i}:;.m.’."‘r o

The SEAC noted the initial lease was granted on 14.11.2008 in favour of the snent (Frstwhile
APMDC) for a period of 15 years i.e upto 13.11.2023. ooy

Earlier, the SEAC in its meeting held on 20.03.2023 deferred the project and informed the
it earli n8 e romails from 14.11.2008 to till date duly certified by the

t to sut pro

mining department.
Accordingly. the proponent submitted n copy of Ir.dt.18.04.2023 of
that they have not commenced quarrying btal
the date of execution to till date, hence the p

{he SEAC recommended for issue of EC.

ADMG, Rangareddy, stated
Yispatch permity from

operations and not 0 d any disp
tion may be trested as nil.

Afler detailed discuasions,

CHAIRMAN, SEAC

M )&ﬂg .
CHA[R.MA]’-.S AC

18
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1ssue 01 Amenament 10 Ervirenmentaf LUiearance,

[Agenda
Item No. 19

1344 Ha (33.2]). Stone and Metal of M/s. Telangana State Mineral
Development Corparation Limited, Sy No. 268, Bandaraviryala Village,
Abdullapurmet Mandal, Ranga Reddy District. - Environmental Clearance -

| i —
“Proposal No. | SIA/TG/MIN/418876/2023 (EC) )

The SEIAA discussed the recommendations of the SEAC in detail and spproved the projest for issuc of
Enviroamental Clearance subject to out come of NGT judgement in OA No. 09 of 2022 filed by Pisati
Indira Reddy & another.
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v.Toposhest fila: Annex Ure-Toposhaet fife Ranan Pag ¢

vi. Form - 1: Annexure- Form - 4

Plunal
vil.Mining Plan: .snnaxur‘:Mlnlnn_Phn

Ix. Uploaded Cover Lotter: mﬂ:ﬂ_amum

x. Uplo
Ploaded Additional Roporusludyﬂ'nonumom as desired by Minlatry/EAC: rit

I Plan :
N Annexute-fPre Fonsibility ReporvConcental Plan

i. H
xi. Remarke: Please find the Application request to process

3. Additional Detall Sought

Ad Datall S
8.no. I Ads Letter Remaorks Date of Bubmission
1. NIL You are raquested o 21 Aug 2020

submit a letter slating
wilingness to conaidar
their proposel in the
SEAC meeling.

4. Accredited Consultant Detalls

i. Accreditation status : Yes

il. Accreditation No. : 92

ili. N of Cor 1t: Sal Manasa Nature Tech Pvt Ltd,

iv. Addreaa : BK Guda, Sanjeeva Reddy Nagar, Hyderabad, Telangana 500038

wv. Mobile No.: 9885253445
wl. Landline No.: 040 2381 6333

wil. Emaill id: kreinfraprojects5.038@gmall.com

Eesentlal Detalls Sought

, s.no. | EDS Sought Date | EDS Sought Letter
| -

AaapxTpid =EIAS T GIMING P2 A4/201 BEId=ALIE BRI =Nuw
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EC Report
1. Project Detalls

i. Proposel No. : SIATG/MIN/72744/2018

ii. File No. : SIATG/MIN/72744/2018
iii.Short narrative of the project: KSR Infra Projeccts
iv. Project Sector : Non-Coal Mining

v. Subcategory : B2 <
2
O

vi. Company/Proponent : KRCINFRAPROJECTS c;’

vii.Details of State of the project

| Details of State of the project

S.no. State Name District Neme Tehsll Name
F Telangana Rangareddi Hayathnagar _J

viii, Uploaded EC Compliance report by regional office of MOEFCC: NIL

viii.Date of TOR Granted N/A

Important Dates
Important Dates
fonl'l::ib.; ;!;‘E?A;nd Accepted by SEAC EC Granted
08 Fab 2018 00 Fab 2018 NIA

2 Uploaded Documents of EIA/EMP, Risk Assessment, GPS, Toposheet, Form - 1,
* Pre Feaslbility Report, Form - 1(A)

i.EIAJEMP: Annexure-EIA/EMP
ii.Risk Assessment: Annexure-Risk Assessment

LY

' iii.Shape of the project land: Point

iv.GPS file: Annexure-GPS File

envionmentcear i
ance nic nistale/ECRepo aspx?pd=SINTGIMIIIT2T44/2018id=4232B&slnlus=How 13
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1. Project Detalls

74

Report Part 1

EC Report

i. Proposal No. : SIATG/MIN/72744/2018

ii. File No. : SIA/TG/MIN/72744/2018

jii.Short narrative of the project: KSR Infra Projeccls

iv. Project Sector : Non-Coal Mining

v. Subcategory : B2

Company/Proponent : KRCINFRAPROJECTS

vi.
vil.Detalls of State of the project
Detalls of State of the project
S.no. State Name District Name Tehsil Name
| 1. Telangana Rangaredd| Hayathnagar
. viii. Uploaded EC Compliance report by regional office of MOEFCC: NIL

, viii.Date of TOR Granted N/A

g

Important Dates
Important Dates
Accepted by SEIAA and
forwarded to SEAC Accepted by SEAC EC Granted
06 Feb 2018 09 Feb 2018 N/A

Uploaded Documents of EIA/EMP, Risk Assessment, GPS, Toposheet, Form - 1,

2. pre Feasibllity Report, Form - 1(A)

. i.EIA/EMP: Annexure-EIA/EMP

ii.Risk Assessment: Annexure-Risk Assessment

iii.Shape of the project land: Point

iv.GPS file: Annexure-GPS File

nic. infstate/ECReport aspx?pid=SIA/TG/MIN/727 44/2018&id=423288slalus=hew

"3

N4

N X
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Fevpvenet 10t 1

g0
Additional Detalla Scought

Additional Detalis Sought

s.no. | ADS scught Date [ ADS® sought I
NIL -

Leftar

5. Undertaking

The aforeaald applilcation and documents furnished here with are true to My
knowledge

i. Neme : KRCINFRAPROJECTS

1. Designation : Partnear

1. Company : KRCINFRAPROJECTS
Iv. Address : H.no. Z-3-834/1/1A/1, plot no.27, sal nager colon, as|

6. Recommendation by SEAC/SEIAA @ NIL

A mp P =S AT MR TET AL

‘Agenda 5.038 Ha (12.45 Acres). (6.0 Acres in Block No. 10A, 4.0 Acres in Block No.
Item No. 03 || 10B and Acr 2.45 gts in Common Area), Rough Stone and Road Metal and
' Gravel of M/s. KRC Infra Projects, Sy No. 268, Chinnaraviryala Village,

| (Abdullapurmet Mandal, Rangareddy District. - Environmental Clearance

J
' Violation - Reg. )

| S S
“Proposal No. | SIA/TG/MIN/419244/2023 (EC-Violation)
The SEIAA examined the matter in dctail and noted that the MoEF&CC, Gol vide its OM dt:

08.01.2024 informed that the Hon’ble Supreme Court in its order dt:02.01.2024 staycd the
operation qf the SOPs issued by MoEF&CC, Gol vide OM dt:07.07.2021 & OM dt:28.01.2022.
Further, it is also noted that O.A.09 of 2022 is pending in the Hon’ble NGT, Chennai. As the

matter is sub-judice. Hence, deferred.
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ANNEXUREA7 -
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i
E:

Statement showing the details of Deshmukhi and Pillaipalls Cruhsers List

30

ANNEXURE A8

Industry Name i Pariad From Period To

M/s. Sai Vikas Stone Crushing: Sisall s

Industries s il

M/s. Sri Venkata .Shiva:MefaE ! 38083010 127.68.2024
Industries |

Pillaipaliy{V),

Cindusisies

2 Pachampalividd]

N I. 26-11-201i S-t1-
M/sSI\PN wletal industry 8.Pochampaliy(V] 6-11-2016 |25-11-2021
SUPERFINE Deshmukhi {V),
22-08-2017 |21-08-2022
! SAND{HYDERABADILIMITED B.Pochampaliy(M)
~M/s. Venkata xanaka Durga Mat illaipaity{V
M}S Venkata ¥anzka Durga Metal Fillaipaity{V), Sy V0007

jesued

.Gop}’ Aci‘_g(}ﬁﬁ

yndef RT
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VERIFICATION

I, the above deponent, do hereby verify at 5" day of September that the contents

of the above affidavit are true and correct to my knowledge, no part of it is false

and nothing materials ia concealed therefrom.

Verified on 5™ day of Septmeber, 2024.

DEPONENT



